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(d) A copy each of the following papers

I.(i) Annual Report of the Indian Institute
of Technology, Delhi for the year 1970-71.

(ii)) Statement (in English and Hindi)
giving reasons for not laying simultaneously
Hindi Version of the Report mentioned at (i)
above. [Placed in Library See No. LT—
1965/72 for (i) and (ii)].

. ANNUAL REPORT (1970-70 OF THE
INDIAN  INSTITUTE OF TECHNOLOGY,
KANPUR AND RELATED PAPERS

1. ANNUAL REPORT AND ACCOUNTS (1968-
69) OF THE INDIAN SCHOOL OF MINES,
DHANBAD AND RELATED PAPERS

PROF. D. P. YADAV : Sir, I also beg to
lay on the Table a copy each of the following

pap”-.s i—

1L (1) Eleventh Annual Report of
the Indian Institute of  Technology,
Kanpur, for the year 1970-71.

(ii) Statement (in English and Hindi) giving
reasons for not laying simultaneously Hindi
version of the Report mentioned at (i) above.
[Placed in Library. See No. LT—1886/72 for

(i) and (ii) J.

111 (1) Certified Annual Accounts of
the Indian School of Mines, Dhanbad,
for the year 1968-69 and the Audit
Report thereon.

(ii) Statement (in English and Hindi) giving
reasons for the delay and for the laying
simultaneously Hindi version of the Report
mentioned at (i) above. [Placed in Library. See
No. LT—1828/72 for (i) and (ii) ].

MR. DEPUTY CHIARMAN : Mr.

Anandan wanted to say something. Is he here
?
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SOME HON. MEMBERS : No.

SHRI NIREN GHOSH (West Bengal) :
Sir, I have a motion of privilege. .. ,

MR. DEPUTY CHAIRMAN : The House
stands adjourned till 2.45 p.M.

The House then adjourned for
lunch at fifty-two minutes past one of
the clock.

The House reassembled after lunch at
forty-five minutes past two of the cl ck, MR.
DEPUTY CHAIRMAN in the Chair.

DISCUSSION ON THE WORKING OF
THE MINISTRY OF AGRICULTURE

SHRI NIREN GHOSH (West Bengal) :
At the time of adjournment ....

MR. DEPUTY CHAIRMAN : Let us take
up the discussion of the working of
Agricultural Ministry. Shri V. B. Raju.

SHRI NIREN GHOSH : I am already on
my legs. You cannot debar me Yesterday ., .

MR. DEPUTY CHAIRMAN: Shri Niren
Ghosh, 1 have called Shri Raju.

SHRI NIREN GHOSH : Yesterday when
Shri Moinul Haque Choudhury was asserting
that the small car project was being considered
on a priority basis and priorities were being
arranged, | said that he was misleading the
House. The Prime Minister has written to me
otherwise. I now produce the letter of the
Prime Minister .. .

MR. DEPUTY CHAIRMAN : Nothing
should be recorded.

SHRI NIREN- GHOSH : (Continued to
speak.)

MR. DEPUTY CHAIRMAN : Shri Niren
Ghosh, nothing is being taken down.
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SHRI NIREN GHOSH : (continued to
speak.)

MR. DEPUTY CHAIRMAN : Shri Niren
Ghosh, Nothing is being recorded.

SHRI NIREN GHOSH : (continued to
speak.)

MR. DEPUTY CHAIRMAN : Shri Niren
Ghosh, nothing goes on record.

SHRI NIREN GHOSH : (continued to
speak.)

MR. DEPUTY CHAIRMAN : Shri
Ghosh, you should discuss, this with the
Chairman tomorrow and if the privilege
motion is admitted, it is okay and then you can
place it on the Table. But without any notice
you cannot raise it like this.

SHRI NIREN GHOSH : I am bringing it
to the notice of the House.

MR. DEPUTY CHAIRMAN : This is not
a matter which has arisen out of today's
discussion.

SHRI NIREN GHOSH : Before lunch
break, I said I was going to bring it here.

MR. DEPUTY CHAIRMAN : It does not
arise out of the proceedings of the House
today. Therefore, you can go to the Chairman
tomorrow morning and discuss it.

SHRI NIREN GHOSH : Before that, 1
wanted to raise it so that the House is seized
of the matter.

MR. DEPUTY CHAIRMAN : If you
continue, nothing will go on record. Let us
have a discussion on the Agricultural
Ministry. Shri Krishan Kant will initiate the
discussion.  Shri Krishan Kant.

SHRI KRISHAN KANT (Haryana) : Mr.
Deputy Chairman, I beg to raise a discussion
on the working of the Ministry of Agriculture.
When I look at the question of agriculture, it
is not merely from the
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angle of production in foodgrains and pulses
and forest policy, etc., but I look at it from the
angle that Agriculture is our basic industry.
Seventy to eighty percent of our population
live in villages on agriculture and 50 per cent
of our national income comes from the rural
areas. I would not today discuss the various
aspects of the working of the Agriculture
Ministry. But this is the basic issue on which
we fought our freedom struggle. When wo
were fighting the Britishers, Gandhiji came on
the scene and he said that our job in a free
society would be first to reconstruct the rural
society so that the common people and the
poorest of the poor will have a sense of feeling
that they belong to this country, that they are
the respected citizens of this country and that
they belong to this soil. So, he gave the slogan
of Daridra Rarayan meaning that the poorest of
all will be the Gods in a free country. So, Mr.
Deputy Chairman, Sir, when I look into the
question of agriculture, I would like to see
whether our agricultural strategy has fulfilled
those hopes, those aspirations and those
promises that we made at the time of our
freedom struggle. Our production might have
increased. But, Sir, what has happened to our
rural society ? The basic question, Sir, is the
question of land. I would like to quote here
what Shri Nehru said in his "Glimpses of
World History" :—

"The wind is blowing into the villages and
the mud huts where dwell our poverty-striken
peasantry and is likely to become the hurricane
if relief does not come to them soon. All
political problems and discussions are at the
background for the outstanding and
overwhelming problem of India is the land
problem."

So, Mr. Deputy Chairman, when I go through
the Report, I wonder what we have hone to the
land problem which Shri Nehru dealised at that
time. This is the most rcrucial problem, not
only of India, but the whole of Asia. Our
approach has been somewhat of a
technological approach.

SHRI NAWAL KISHORE (Uttar
Pradesh) : What approach ?

SHRI KRISHAN KANT : Techno-
logical approach. That means with techo-
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[Shri Krishan Knnt]

logical change, production will grow and
prosperity will come. But, is that so ? No.
Technological change does not bring about
social transformation. Socio-economic
transormation needs determined action and a
determination to bring in a new society so that
the poorest of the people can rise up. Now, Sir,
there has been this green revolution. What has
it brought ? Has it brought prosperity ? No. It
has touched only 12°/0 of the rural households,
not all the rurai households. As a matter of
fact, with the coming of the green revolution,
disparities have increased and the disparity
between the poor and the rich peasants has
increased. Tensions have grown as a result of
this. May I say here, before quoting figures,
that all our governmental expenditure, all the
attempts that the Government has made, all the
money that has been pumped into the rural
society, which has come either from the banks"
or the rural credit societies, have gone to help
the rich peasants only ? They have gene to
those who had something, who had money,
with them. But, Sir, the person who did not
have anything remains still where he was.

Here, Sir, I will quote some figures.
Between 1951 and 1971, the rural population
rose from 299 crores to 438 crores, an increase
of 46%. But, what has happened to the poorest
man there, the agricultural labour ? Their
population increased by 72%. When the rural
population increased by 46%, the persons who
have got nothing in the rural sector, their
population rose by 72%. Not only that. Now,
let us look at the income. In 1960-61, nearly
two-thirds of the rural population lived below
an income of Rs. 261 p. a. A sizeable section
of the population was below the poverty line.
In 1960-61, 6.38% of the rural population had
per capita consumption of less than Rs. 8 per
month or 27 paise per day. Now, Sir, after a
decade, all that we find is that the gains of
development have been very unequally
distributed affecting the different sections of
the rural population. If we study the conditions
of the 20% of the rural poor, they have
remained stagnant and tney have not grown. If
we study the conditions of the last 5%, we find
that their consumption level has gone down by
1% and the consumption level of the 6.38%
who have only 27 paise per day has gone
down by 1%, On the
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other hand, the consumption of the 40% of the
population, the upper strata of the rural society,
has gone up by 4%. What does it show ?
Where has all the money gone ? Where has
the prosperity gone ? Sir, the Government
has not come out with the latest figures.
Sir, the first Agricultural Labour Enquiry
Committee had brought out in 1954 that the

annual income of the agricultural labour was
Rs. 107. After adecade, in 1964, when
the  second Agricultural Labour  Enquiry

Committee came into being, the annual
income came down to Rs. 100. Prices have
gone up ; cost of living has gone up. But, Sir
the income of 'he agricultural labour in the
rural areas has gone down by Rs. 7. Where
has all production gone ? Where has the
prosperity gone ? After some time, turmoil and
discontent are bound to come. Not only
that, Sir. 1 have given you the overall
figures only. If we compare the percentage of
the working force when the Britishers were
here in India, the picture will be
different. Here, Sir, I have got some figures.
The percentage of cultivators and agri-
cultural labourers in the malt working force in
1911 was 66.7%. After independence, in 1951
it was 66.5 per cent. Last year, in 1971, it
was 67.4 per cent. If you remove the
cultivators and only have the percentage of
agricultural laboures in the male working force,
in 1911 it was 14.9 per cent, in 1957 it was
14.6 percent and in 1971 it was 21 per cent.
They say that a lot of credit policies are there to
help the rural poor. But here are some
figures. Cash  borrowings in 1951-52
were 51.7 percent. In 1961-62 they came
down to only 488 percent. Is this the
picture that the Indian National Congress
gave to the poor ? This is the real
question. Today if you examine the work of
the Ministry of Agriculture, we have to
examine it from that angle, whether we have
really reached the goal, whether we have
fulfilled the promises that we gave to the
common man. What happened after
Independence ? I will come to it later.

Just before Independence, at the time of
Quit India movement, what picture Gandhiji had
of the peasantry. Sir, in an interview with Louis
Fischer, which Gandhiji gave in the same year
before entering jail, here are some questions
which I would like to x%-produce ;
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Louis Fischer asked, "What would happen
to a free India. What is your programme for
the improvement of the lot of the peasantry ?"
Gandhiji replied. "The peasants would take the
land". We would not have to tell them to take
it. They would take it". Then Louis Fischer
asked, "Should the landlords be compensated
?". Gandhiji replied, "No, that would be physi-
cally impossible. You see, our gratitude to our
millionaire friends does not prevent us from
saying such things. The village would become
a self-governing unit living its own life."
Then, again, Louis Fiseher asked, "Do you
think that there would be violence ?" "There
may be violence, but then again the landlord
may cooperate", Gandhiji replied. Louis
Fischer again asked, "They might organize
violsnt resistance" Gandhiji knew it. He said,
"There may be fifteen days of chaos, but I
think we could soon bring that under control."
Then, Louis Fischer asked, "You feel then that
it must be confiscation without compensation
7" Gandhiji replied, "Of course, it would be
financially impossible for anybody to com-
pensate the landlords".

That was the picture that Gandhiji gave at
the time of Quit India movement. After
Independence, the Kumarappa Report came in
the Karachi Resolution. It said : Land to the
Tiiler. But what happened 1 Nothing. We
abolished Zamandari after Independence but
there was some private exploitation. Semi-
feudalism still remains. Sub-tenancy remains.

Mr. Deputy Chairman, Sir, I will not like
to go into the details of what the First Plan
said, what the Second Plan said or what the
Third Plan said. The Fourth Plan said that the
important task would be to ensure that land
reforms become a reality. All the land ceilings
passed brought out only 2.4 miilion acres of
surplus land declared. And not even half of
this land has been distributed.

3p.M.

This is the state of land reforms. Mr
Deputy Chairman, Sir, 24 years have passed
since then and the country has been discussing
the question of land reforms. In the morning
also we discussed in the Question Hour land
reforms. Is it not saddening
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that today when we have come back with a
massive mandate, we are quibbling, playing
and tinkering with the idea of land reforms ?
We do not want to play a fair game with the
poor peasants, with the poorest men in this
country who have voted for the Congress
either in the Lok Sabha or in the State
Assemblies. Today, I am not concerned with
the words that are used in the recormiendations
of the Land Reforms Committee. Whatever
may have been the intentions of the
Government and the Ministers, they may have
been honest, but the common man in the
country is not concerned with what happens
behind the scene or what the Chief Ministers
discuss or what the recommendations ef the
Land Reforms Committee are. The Ministers
in the Government want to save their face by
having a post facto recognition of what the
Ministry has done. The poor peasants are not
interested in that. We have got votes from the
people on the basis of election manifesto and
today we are quibbling with the words. The
rich peasant lobby in this country, and vested
interests in and outside our party want to serve
themselves on the basis of irrigation or on the
basis of quality of land. Will the people of
India tolerate this ? It is rather funny. It is
interesting to see how all those things are
happening. The tragedy of land reforms in this
country has been that all land legislations have
been indifferently implemented. Land
legislation was drafted with loopholes
deliberately. It was interpreted by the Revenue
Officers, the Magistrates, the Revenue Courts,
the High Courts and the Supreme Court in
favour of big landlords. Now we are seeing
another spectacle. Some sections of the ruling
party want to interpret certain words which
have been mentioned in the election manifesto
in their own way to favour rich peasants. This
is an attempt. The people in villages will be
mocking at us. I would like to quote what the
Prime Minister, Shrimati Indira Gandhi, said
at the Chief Minister's Conference 1070. She
said, "Land reform is the most crucial test
which our political system must pass in order
to survive." Sir, is this the way to pass that test
? For the last 20 years, the High Courts and the
Supreme Court have been quibbling with the
words. The Ministers, the Chief Ministers and
even the Secretaries sitting in the Ministries are
trying to smuggle words here and there so as
to see that (he
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[Shri Krishan Kant]
land irrigated from private sources is taken
out of the land tilled.  Sir, is this the way ?

Now, Sir, I will refer to the question of
irrigation and how it is coming up. Sir, the
total irrigated land in 1966-67 was 27.5
hectares. Out of that the land belonging to
the Government sources is only 10.3
hectares. If you stick only to the Govern-
ment irrigation, it means two-thirds of the
land will not come under this ceiling. Al-
ready many people are saying that all the
ceiling laws framed up till now are a moc-
kery and I do not know how much surplus
land is available. But you want now to take
away that also. It must be remembered that
whatever Shri Fakhruddin Ali Ahmed or
Shri Shinde may say that the historical facts
have to be looked into, but history has
changed. During these 10 years, science and
technology has advanced rapidly. Tubewells
have come in. Rural electrification has come
in. The real purpose of rural electrification
is not to provide lighting to the houses, but
its real purpose would be to utilise that
power for tubewells. Haryana villages have
been provided with lights. That rural electri-
fication is mostly used for tubewells. Same
is the case in other places also. So if you
want to take away the land, again that lobby
is active to defeat the very purpose for
which the Congress is standing.

Mr. Deputy Chairman, Sir, as against
20,520 private tubewells including filter
points in 1950-51, there were 1,13,216 such
tubewells at the end of the Third Plan period
and an estimated number of 2,70,545 private
tubewells including filter points in 1968-69.
Compared to this the number of State-owned
tubewells rose from 2507 in 1950-51 to
12,286 in 1965-66 and 15, 754 by 1968-69.
The Government tubewells have not grown
with that speed as the private tubewells. It is
not functioning with the same efficiency as
the private tubewells. Not only that. If you
take away the canals and the Government
sources, what do you get ? You get nothing
to give to the common man. They want to
take away by assessing in different ways.
About private tubewells a study has been
made by the Indian Institute of
Management, Ahmedabad in regard to
Meerut district. As against the realisation of
Rs. 4.05 per each rupee spent on one acre-
inch of water in case of farms having
electrically operated tubewells, it was only
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Rs. 1.44 in case of farms having water from
the State tubewells. Farmers with oil engine
operated pumps also realised higher returns
than those using State tubewells. You take
away the private tubewells and put ceiling on
that, what do you get ? Another argument is
advanced. I think it was the Chief Minister of
Mabharashtra who said 'If you do not calculate
the private tubewells also, then tubewells will
not come in'. How strange ? If you feel they
should come, the ceiling cart be put in such a
way that an area which is having ground water
where tubewells can come in, the ceiling can
be put accordingly at the place and not
according to the area where there is already a
tubewell. So this question of looking at this,
the whole approach is of tinkering with the
problem of poverty of the common man of the
country because that lobby which has ruled the
country till now does not want to shake away.
As the Prime Minister said, this is a most
difficult task and as I quoted earlier, when
Churchill asked Stalin which was the most
difficult fight, whether it was the fight against
Hitler or against the Kulaks in the Soviet
Union, he said that the fight against Kulaks
was more difficult. (Interruptions).

It is a very vital question and permit me to
say something. They say that if this ceiling
comes it will be difficult. Many studies have
been done. I do not like to go into them. Even
Mr. Bhalla of Punjab has gone into it and said
that productivity continues up to 15 acres. In
1966 when we are passing through a most
difficult period in regard to foodgrains, and we
had to import, the American Ambassador said :
'If yon want to increase production'—I am not
quoting socialist countries or Communist
countries but he told Mr. C. Subramaniam—
'Please implement the land reforms as we did in
Japan when it was under US Military regime or
in Taiwan or in South Korea'. I am not saying
what the leftists say or what the Communists
say. I am saying what the capitalist society
says. It was because of the land reforms that
there was increase in industrial production and
there was stability in the Japanese society. Not
to talk of these is to talk of ignorance. It has
been said that land is God given but good land
is man-made. A land is made by technology by
the hand and the ceiling must come down and
with intensive cultivation we can have good
production, Mr. Deputy  Chairman, I
would not
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like to say much more about our Central Land
Reforms Committee. But look at the way it is
functioning. For two days they met and again
they have postponed. What are the pressures
working ? What are the various forces which
are working behind the scenes ? The whole
attempt is to scuttle the land reforms. There is
a whole conspiracy among people, whether in
our party or outside, that whatever attempts
the Prime Minister is making should all be
frustrated. They say beyond 18 acres you put a
ceiling; then there would be tubewell. The
incentive would come. If you want to give
compensation for tube-well you will have to
spend more but do not stop taking over the
surplus land for giving to the poor people of
this country. They want something to be done.
They say there is no land. In this connection I
would like to refer to a small incident which
took place a year back in Bihar where
Jayaprakashji is working in the Bhoodan
Movement. There was bhoodan and gramdan
movement of Vinoba Bhave but lands were
not being distributed. So in a particular village
the villagers got together and they went and
surrounded the house of the landlord and the
moneylender. They attacked him and took out
all the papers connected with moneylending.
They put that landlord on those papers and
burnt him. He said, I will give you the land.
You know what these people said; they said,
we will take the land ourselves. Sir, the
argument that there is no land, there cannot be
lower ceiling, is academic. It is the people
living in the cities who are talking like that.
You will have to remember history; see the
rural countryside and see how things are
moving. You cannot play with those people;
you cannot fiddle with them. Today the dyna-
mics of society have changed. Nobody can
play with it. You cannot frustrate these
changes. Many people cams forward in
support of Mrs. Indira Gandhi on the slogan of
Garibi Hatao but when the question of Garibi
Hatao com”s up they stand up and say that the
would not allow land retorms to be
implemented. They think that with money in
their pocke's they can purchase everything.
That is the approach of some people. Sir, I
would not like to say much more on this. But [
would like to warn the Government and those
Chief Ministers and those who are still living
in ivory towers to realise the gravity of the
situation. After
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independence The Telangana movement started
and forcible capture of land took: place. At that
time land grabbing stopped because Vinoba
Bhave started the Bhoodan Movement. He
thought that by persuasion and by peaceful
means land distribution can take place in the
country. After some time when the peasantry,
when the landless rural people found that land
distribution is not taking place, then started the
Naxalite move-ment, And there was also the
land grab movement. All these violent eruptions
started. But again they subsided when the
Congress was split and when slogans of
nationalisation and socialism came up. People
had faith, people had hope in the Congress Party
and the Prime Minister that something will be
done in this regard. If you do not do what they
want, if this is what is happening in the Central
Land Reforms Committee, it is a shame for all
of us, shame for . the party, shame for the
Government. Sir, a decision has to be made by
us today and by the country, whether you want
this to be done by peaceful legal methods or by
violence, murder and loot. That is the simple
question before the country today and I am sure
the country will decide it in the proper way. We
have to realise the trends of history; history is
not going to stop; time is not going to stop. We
have to realise the pace at which the world is
moving; it is moving much faster than we of the
last century can comprehend. I will end by
saying this. Heed the warning; don't play with
the people; don't fiddle. Let us not be accused of
tampering with the promises that we have made.
Minor modifications and other things do not
matter to them but the people will not tolerate. I
am reminded here of what Faiz Ahmed Faiz has
said when I see what is happening in our party
and in our country. Some people seem to think
that by capturing power and with slogans they
can play with people and with their money
power they can get anything done. This is what
he has said :

“Fg A1 Sl TA A1Ad 9T 9
dzgra f5@ & 27 9Ed ® g
qOTT F1 A 9707 5 § §9 a8
At ST #3-fuyeFr gg T® AN
frua & gt & @A &1 F
H1d ITAIT AA 5 | 39 2ATH @
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qear @ faa gl qedl a9t A gl
99 9T & HIA WL 9Aq U W
WY 9T g4 @O Sran qrar gEl
g9 ardr 4 fag w3 g 9o fw wren
gl ® 99 W & A wE g
May I translate it into English ?
"There are some busy Drawing
blinds on wealth

They strive to pawn every hill and sea

But not all are despaired by the loot

There are those too
Who tear those curtains down

They expose and defeat

All moves of looters Through
continuous struggle The two

battles all over

There is strife in every house and
street

In populous cities and tiny villages And all
power and pelf Are staked And the call
comes To the raised fist of have-nots." Let

us heed th« call, Sir.

&1 7ae feme . gyaafa o, &
WA e Sfl FORET FT WAW AT
S & gAT 7 & saq agwa g v wfw
WIS gWIR qw AT wd waeqr § 0F
wgEAe T w@dr 8 qaifs 70 wfaga
¥ sarar  wrzfedl &1 Waq &6 F H47
YAEET § | gWIT ITR 9L § 47 gear
w07 75 sfqua §, qdf s wzq #
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st fagre ¥ ag dear 85 wlawa & sumn
& et @

ag @ @@ g fe fouw faqi g
agi Al FT FETIA FrE IET § W WA
EAAE UM A Ag Ad g avd § fw
gL W FN 7T AT AT G wA
® wgEEAr g @ € 1 wra g
AAH F oA 0 owrew-faic @ oo §
AT dew affaa g 11 §, afer we
& |9 A5IT 5 A 9T fr 3 fw A
9 & firer FAFarT § ag qz war

A, St gank 2 ¥ gfer wify g
KT gag 37 g & o1 AT T H Fo0-
faw &, ot miafaez & sedia grd edin
qTaEt & diw dare o0 ol 3w aoEr
Aifaat 1 asg & A FaA 47 g &
FATL 2 | T 47 H ITRA 4311 gwid
& | A W A AEF F sqmar g7y
2 | afFT ag aa o 98 & v S wr
IENIA X AOAT F AV 41 & Ay Oy
AEAAFAT AT F1 3T 7 A & 305
ATATT AL a0 g | ¥, AT OF T3 4
Ffardt i &, foa¥® aro s931 qamar
A @, FAwr NIF9T G fagqr qgar
arfelr saar @Ef agr 1 fowa v @ &
e faan # 3o aw@d gt @1 fooqw g
g 100 F7g w0 1 F99 qgT
WA o€ 41 §fea @ @ Jaman
aft F wTHa § g Atig qz af &
AT &1 wifaw T 9z § 9@ stwa
4T & afFT ®1ET FRIOET 9 F127
&1 I30 AEF T4l g

Araw HIT FT A T§ G § Iaa
gAY ZW H FHl § WIT g sunflower
(@AgwraT) adzr age § T FAT
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qEAT ¥, | FT AT AGT T HOAT T3AT
¥ e Y qarEe A gHI AW A
g

qfgqw e § 9z & @R 0%
vrrdy wfaga fazamr wan ar wfsa
AN WA AT FIH FAT a7 w1 frar g
& gz arg w8 w@ar & 39T Ao w9
w<AT #91 avx wT frar | TE0 wEHA glar
Qfquaﬂa’rﬂafmaaaaqzu‘m‘i
¥ apvit aF agr fawr o < )

e, uz & @ & 5 gfa wfa
N q9g § gL W F IAET 74,
Nfea IOFT SATAT AT AT 9T FH1EA-
F13) Y g1 aEAr § W g FEnd &
g1 341 Fraar a4 agar § faaan fF
ag=ar F1fge ar | =g qEAGE &7 qqA="
&, =1z 41 1 T &, TG FFEATEAT
®1 &A1 8, THFT Faar 4227 R
s & faar § Wi @2 feaat &1 gaw
graar Iqar ag) fwar & faaan & fasar
=fgd ar |

Garare g FfF Wt g waddT
F qry 715 =T A1 @fqg aff faa az
wiiFEAT SIAA AT HIAT AT fagifad
feqr g | WITH T CHIFEAT ATIA
wraa 2, afed gy ag ¢ fe S8 Q@
FHaA §F1E W wracadl &, 918 0 fema
agi g, s frardi w1 fealq a1 saar
g1 | EFreer g miEdr gEaas § frar
¥ wwa § ) uF wE F TEA fEar
ff gz wre ST T ASE FT AT FAT
& | waddz 7 qgA g A1 AAT 76 wi
fogrze a1 41, &7 10 A T
3, wfew a1 w0 I@ET FEE AR
gregqA fFrad o7 sl &1 a% ) Jw
#5793 & fo 9 faaae® A5 F1 qez
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arws wieFms 85 ¥ 86 wyw & wrafw
Fqy IgFr wma, 76 wqu fEes
W & | WIF TEgAT F AT EAET AGH
drar 1w 76 wrq fageea ag  adga
g, AT $aT grgw ard 97 98 wo A
F9 FYAT A1 AGH (AT § 1 AR H
ggs1 W@ 110-115 =T %t feaew
qF 959 74T 2 |

ugE §1 FEd ag 7 A, #wfEw,
AIGFT W1 [T T o gfozar §
g a9 A wE A dar g ¥ Ay
gaA AT @ guit o AF A § 39
gzo 41 arw | fogw arw ama 76 waa
& amw | 7, fgam av 60,6570 s9q
Fma & 7€ a7 ¥ 7 fF g gamw
1T 19T a1, §4 {A AT HAST qAEAAL
F M H "ran, waqEz & g
wfF feam 1 a8l e A Ax Fr
dar frdF2C w7 gwAaT Y §T # man
70 goer &, aifafey gawmdmg 2 &
maz @ w1 gEEET A g fasw
uF HE ¥ AT J0E w9ar F FAEGT
g owd g wr§ 97 0F fouA. A
aaq 7z v w1 ogw vEET 2.,
aa w=wr 91 4ifF  Iadr " a1
T 239 F §Ar g, wai A w1 {waar g
IT T IFH 9T WG E | 4% Fiwd g
%€ FLGIREE A% gfozar &1y

WA, T F AT H G a1 AT gl
f& zwar aiwa =z wqu fameEw giWT
aifgo | w7 7 7 @ 37 9% g &
aafy I7gia T A1, 12T TAAEZ § FgF
fzar f& sz s@ar qar WA gEE g
fow awar @ ar fz@ar fzar s
fegeia & Q17 AT AT H 79357 91F
drg e 4w faal faw o 2 a4
ag wAFT & A1 I@ A F gar 7 ok



207 Discussion on war king- of
EUCEEIRERIY
faaay amy 7 wqw 37 9F o A

qaAFT At 91 72 21 7 wyo 37 49
qrA A q ST AR TAr ZE TAFT WA
a 3,4 v feay ane & w2
ag s ofiwaT qifET g9 & san wEa-
1T &1 fzear 391 &, 9z & AT Frgan
£l

A9 azd A g5 2 anraars v |
Four w1 ol 45 37 2, IA4T aga afqw
& WHTETT A A

¥lo W¥oUo WEAT (I¥T w3a): WT
q 2

st "aw famit: =aw s s
sgna & sq@r &1 g, afea qerdsh #
AR

gRd 39T AW # owiw £ 4t fR
W §2E U1 AEAnEs fear s
wraq FEal 04 & fa7 oF §9d aar
&, WA THE F AT T I AT
|EE w1 LTS F1 AT, 4T AqHAT
uIT | 9% 91 7421 & {5 gae fod w1
IO | wE asia g fw g sawdla
WG F1 27N @ 31 qram IAY a73A
fefie Agl WA A14T 3 ) A, =AT
¥ 7 wsHAs waEw and of i
amaarzd Far s | av9E F wigq &
S&qd 4, (989 7 THRF §97 g, W
FAT ITT I W1 BT A4 UFANAF
FI0 &, AF I G B AT AT 2
H AT AT | ZAA dgT T Y 9r gaw
AIABEH T &, AT g F v D@y
URAIHE WA 4 IE war fF e
TFAHE AAATIEA AGT FT qHAT | oz AT
FALE F21 2 6 33 Aq9 73T FTAFT 2N
T A A LT A 39 9C 47 Far
WO AT T AT JmAATIA F
AT ar 1% Ty wiEfizggaq wzAs
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7 Affe f ga &= & weaw ATAAEH
FTA® | WOH AT K q0F dT F
T4Y fear &l & A1 ag aror g
SCIERE I Col i I G (-G
gt Ty faar war A¥ A9 q9F 99
wia Wiwdr & @ T far v @Ay qW
77 faar 71 &

it wgrET ani (397 g3w) -« faR
#1 #r faar 37 |

st waw femre . fieg gga @
aagaa wiad g fa Sun feen &1 fgema
TEY agdr &1 Svad #9797 @0 7 7 9@
fa uHimeae GIEH FHEA A & IO H
oF Y FRFHT &1 A1 @7 T aifE g
ag awwr g4 fw s ar g fzawa
T 1 faawd 780 7

T, ST aF FEAFE F OqAH
2 WL dew gendrea ot mei A E
SEEAC S L I E G I I GO ET
A uw wdr agedr fw sfa A @fer
Zir wifga, @ d@ifar @d wifgm
# 37 ¥ TUEH AW | WAL gAY
avg @ 704l gz aFdl § W AFE TAwT
fazamm & f& zw awg & d@ifar & az
qddl g2 A $T ANIHTIT 91 A1
T T F1H § L T ZM0 {0 To HZUT
Frgaqiet § %@ ar ¥ agt aw
s & fagdare g fv @ifar a9 zq
T%E qT 419 UFE & 99 URT  qF HT
A s, @fFa ag @1 927 a9 @1 oy
f& 37 & a7 garsarz A & st

# ofrw, i, F0C AT TN =gan
g wadnz ¥, ¥4ifs d@ifar st & suw
& HqrEAEE § 1 UF ar Gifefera weiae
2 a1 g wreaE g enmifnw ) afa-
fexa anriaz & @t ¥ wg g g
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FEAT &, TRINAT Az F A H A AT 1 FY qw1 r oag A, A o

¥ FEATE | 4gT 50 ®ad H !ﬂ'{f-ﬂﬁ‘
qar # 4t feew & weefaw §, o ar
wgTa wiwfeee e oy dfefae
grfeez 1 91 Ig-8F  wEHT F, 99
AHAT WET § WIET AET & AR
afse® FFeT &1, a1 ¥ 3% ST T FEA)
gfs ara sm ofas Fw ¥ gr
aifgr aft gweEATE WA #Y 9T
qqre wirar & A @ "ifar &, ar e,
faswmds & a@ w27 & fF Faa @a
uwe a® i g7 g @ifan 1 s =9
SHTC AT GATATEY g wrw § ;e DAT
FTFW a7 A1@r 1 A & A@ar @
g i qar gmoa w dzy e fear
f& 15 ar 18 uwe 7t ifaw 217 & a2
foadt afm w1 fegema § faad
ardr &1 (Interruption) gmrz  &red
a7 @ § 5w S3r o
BT @& A ur o, weq wd
qIT g qqT, IWL qIW A a9 &1 A,
afFr agt wit aw  fer wwEH
@ w€ af gy wd IAT 93
Fr faam aa1 # 2o wgwz gwrt Ay
&1 70 4 | 37 qug qgf 40 vwz A
difar g€ 4t g sad guwr IedlT 9t
fir 6 wra qFs A gawl e S,
ofee 2t @ra UFg o1 guw! agl faer |
s &1 @1 OFE o1 qera fasdt gawr
qzarq gar, 97 70 famam @ s 9qd
wfadm fram #1 &1 9wFz ot s T
et | W1E WA # &) qg sl dz 1d
AT AR, AEE FA A, AL OF
dver 3, wAifs & A0 wHA w05 A
AAAT g, ATHA A WIAFA  IAL, FAH
q| 2 g OFT FHE 41 | 7T @A
wrgdt § | IAF qE g AFAL FT A 2,
F€ F A, WA F AM Y, TH F;
am g e grow ¥ am 7 30, 30 uwz

F31 fF g geard fovar <@, gwra
T 21 8, ez & 1 & quar T § fe
A FT & A9 FY, IT AT F A0 F 47
wﬁ#ﬁﬁmﬁmwwﬁﬁ?q—g
g, ww N foe® 7 9@ F sz
aga & Ziwd gu # (Time-bell rings)
A, m9aT FreRafae § ag 78 v
wi= ¢, wfen w9 awr #1 & v
Fifarm | &Y 1 ZiEER g 3 fag
" AT FL ! o FE T A g
araE qre ! w1 wde wieE o a=wy
IS AE E WX WL wF F 5 70
e A adt &3 E 41 55 &30 9
@) ¥ g fgaw & 38 w4 wad
AT F4 & W IAA F49 4 FOT /07
yfmgm g, st faadr s fas
qrEpEt ! g sraHY &1 et e fer
gt ? s SEd am AaewEfae
gfes @ & A & wig AT FE T A &
wraar argar § 5 amd g afew sar
guit @ifer a1 7 e 3few 9z o
wife fera w41 7

[THE VICE CHAIRMAN (SHRI-MATI
PURABI MUKHOPADHYAY) in the Chair].

Y AT A% AT A2 A9 7 ¥
7Y ST @iz Y wEad Far geiy ?
ITT TE A HIT AT AT gU Ay
W1 ag germ 2, A WA N g

zady ata F ag w@FA dwgar § fw
gark ot wgE ar gnk dE FOET
w1 g & o =afes ar afa @ afsaw
oW foadr Taar argd £ ! oF  wrEet
# st 1000 ar 1500 a7 51 st
gai wF w12 qfer a@l, w500 &
va s, "fwT aniga 7 frat smadr
7Y Afgaww z=pw 1000 ar 1500 =
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[#ft 7= ferz |
sty Y ag Ifa Agf g fw faedt ma- T, af fz avz g1 AT § | SEwr dar

#z mifeae &7 wFw 4000 w731 arfas
g1 oz e ez arga &1 1 a0
g a7 fs 2250 w98 § 0T 9T 9T q4
g« gar & oA 9o w1 T aw #)

To H¥o Yo WEAT : §F T AT
O, ZATE WA /T F |

it was fosTe ;. FyaEHTERLT AFIEAT,

1o WgHT WIET FT FW § FAIA qaT
FTH F1, FIAG G371 FER FT

create confu-

sion, create chaos and things would take care
of themselves.

o WTo Qo AZAT : § I FL |

st 7aw fesie ;. @feq ag o &
SqrEar q@1 | g, g R § uF 4rs
getz gt wifgn f& fgrgmam & gnown
qave AT wgd F ) K arwgar g fw
urg & #ifaw 5 owz & <fa7, wfeq
fex sw 1 afaw av & art fggeaam 1
AT AT TF A1 | W7 A AT qEL KT
WIHEA! | WEam a8 v as | 7 @
AT § f 2o Fo o FFHIART &
qre faet Osfafy &1 st W afs & 3@
ot gad 9 g o FFgfae aEr @
wTET § WY AT 71 FEET ) g a3
Wt ag & foefaez 41 ot o 3 &
Wl §l WA FX@IE | a1 § ag A
FAT Az £ & wio ot Sy A
IA@FE £ AR AW MA@ F QAR
farg arge st waww L0 & foaem
19 SEEHE FHT qga & 6.5 fufaaw
Zeq, IaA) WO qrw @ fafady ag
21 ¥ wear giedlE A oY fagawa
g frgi A s ma & =T H o Y%
fawan & ag 4% @@ a4 | @y 2 fw
FI% e qu g § W e fpwra

gt fam fasar wifgd | wod Fg<amEt
®T F A A NG FH qEN FT AT A
¥rae gt sifgy 4t 90 w97, WA IEA
grey 76 § war wafs feam & &
#1 g e awr g1 af § | T gww am
AT U, G, ATE. FT FIWA § IAH WG
Az &for | Fouw oY 7 0F qeEe i
f& wig-nig § fawdt og= 1€ B, zga%=w
qg= T4 § | 3Aw @y § 3 gfegmon
¥ g & 1 gfamgr § fR e st a=a
¥ fe qgi AT I Far § AT gEfAg
agf & wig-nig § Aot qga af 31 &
IAT FEA F AT £, W @A H Ay aga
T § WX agr wwar geer a( Interruption)
T BIET FIA &1 &1 1@ § a1 ST AT TH
Fgl &1 Wi #ifde | oF qar T aArn g,
OF TSI A aq I 1 A F AT H
as F1 @y a1 fF agi faweh 2 5 w5f
& ol sfctga &Y ot # @1 W 39
saw ¥ 32, 34 qviz gfuds dz § o}
ag o quf ®q & AR | fawer agr wAr
et g W FA A A | T W
RIRIEE ARG s I A AR E R
AET AFHE § FAT A agd o=y WK
gy aAq §, A @ 5 ad gz W
e Y 371 qgar § 97 o FAT quAn
g 91T uF T'efezaferr #1987 w¥ 93
FH TN TTAT § | QARSI 9T ST 9T
qY AT & TAF A9 SAIAT Y W T I
9T T qraT |@F AT & g 9 1 w0
gural & 7 gw frm o @ ) Ay
g8 q1F gUIT AT WA W@ )

wEEAT, 2 0% A1d W Fg §T F

e FE AT | # qg FgAT q1gar ar fF
ary faw aww d\fer 1 @7 5@ & @

FaF A1q & W T (Crop) I A
a1 A1 FX 31T% 77 foRT ™A any
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qF¥T 8 91y # fRam & guan W
JINCE quFs T & W 4d gEr
afgQ | AT TR FT AAAATHGA ZT AAT
& |1 FTEN A 1 FIET FAAT A AN
TqT, WAL ArE 0T vl A whA ATAT
e & Sawt gawr #1% Brawr adf gar )

gE< A & ag g § 5 oo uw
agAs w9 cenfa @1 F9F aifs aw
i 2faT FeFaa F1 am wd £ ar
gar dzq @ wifr wv gfoear W oz &
ar ¥ @ A A qF AT s aw | |

wgrEan, g3 a1 § weEe 0z 39
AT & gEAATE FIA £ #ifET g F |
1 IA% AT seazawar @Ay, ag d |
@ Ft At g1 afsy & 9gar g fe 9w
F arz N Aw GRE-WE 7 A
aif BrAarr ffeenr ¥ ¥ T T AF
YT I|F g & 3% 70 g A, @ |
El F A # oF oA g g 5o
wgh & framl &1 ¥ 29| faw g6 Al
wgi 34T giafan wifz & &%, a7 sawEr |
w31 ENIT | 1T AFRAT OF A1T A 48
st & 5 97 aF fF Fa @i g - |
TIAT qAA qGI g CHEEAH aqaw |
®1% WAT 19 AIT AL B | FTo Fgo Qo
JEHT WIET 1Y a1 SPAEE ¥ e gy k|
® WX TE WY AGT F I AAT &T A

a% g g< & | waAl, & S qgar § |
fF ol /1 F QA § IAFT AT T |
#q grr, fead smdy £ o fF s
qEF & foqrd & @ig, AN F@ qTH
|1 ET FLAT AT, T OF HEHT FA1gAT
2 f geoirfag &, gx uw mrasly sigar
g fF e & o fag wrgg vy gw-
ga grawt fafaezs & st wawim o+

wguz atgg o g fafaet ¥ 9l
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e afiFeaT fafaedt w1 g &
feata & Zav @mq 47 ag 1€ Tz O-
wifaar agf amr srar g 99 w5 50 o@e
quas gFw W A § 1 smfer ¥
wgr 8 ar 10 gvdz wras @ s &,
ar s & w7 wgr wgr 6 veae wEdr
Hdl $T &, 987 TSRO FT A1 G AT
ZMAT § IHE 17 AT 31 9T OFFET H
a | agt faar a - Where agriculure begins,
all arts follow. g7 § #zar 9rzar 7 % @9
#t wx fau afes Faew 51 q@@@r
qEAT | TARI g9 T Y 2T & 5T qEY
wraAl ¥ a7 3 A4dF E, Wit aF S
uitdea®m WazT & g woAr afsw ¥
a1z faaar «r a7 T 37 2F wfwa =4
FT F15 I99 (529 720 fHar § 1 (Time-
bell rings.)

1 am just coming to the end of my speech.

UF 19 HIT A FFAT AZATE | WA
e ¥ 7g faar gur & f& 500 F4%
ok F1 4¥ N@taw § Az g wAr g
At 39% a=r9 ¥ fo7 550 Franaifea
siafan afvza aarf sF afes adr aF
98 #radr 1 #x fae wizg =@ A
fafaedt 1 a avaz 115 2 fowd #fo-
T AIIEA AW UArTEIT WiEar § W
gan 71-72 & a1F @1z 42 ®@T a9
T | TAETHE e W W7 F agr afaw
2 § e st wiz 4o 26 w1 28
it A At & | At wave, -
FedT F wraA § o dar g g, fE oA
01z T T IF &1 gtaq qrEr g oar
qrar st afda ufaadr @ sa%1 9™
Ty FArAr a9 959 2 | A Zfan
GREATEHR FT FHI ¢ W gL AA F W
7z T ¥ 1 &1 FgEard 7T F s A g
FT SEET AT § HIT STH! 19 F7a & a1
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forg F2 Fiia0 W Y gAweETE TrEa9
g owEw e § U g«
w7 sfeam g 9 iy
#1 tz qre War, d@ifaT @ifae 5 gz
FaF1 wiw T fear Fixqer § f1fso, difar
H TS W qAA AR § OF TET FrAr
=ifgd | st gt feaa 1 ama 57
Tt F a1 # AT AIFT FFAT A1ZAT E
s maa swaer g 4 @ifqr $ifay, o
gwie g, @1 gae Wad, arg gan
fad, g 1 #1597, 9T | W wr s
ar #1517 a7 &1 ANFAAIE AW ALY A7

UZ H4 FD fiasco 3T FT & FAAT and

nothing else.

DR. K. MATHEW KURIAN (Kerala):
Madam Vice-Chairman, we are discussing the
working of the Ministry of Agriculture at a
time when we are almost at the crossroads of
our political, economic development. To-day
Mr. Krishan Kant and many other Members
are airing the views expressed by those who
have been supporting radical land reforms for
a long time. I do sympathise and agree with
those hon. Members on the other side who
have very vehemently talked about
implementing land reforms in a very radical
manner. While suporting their sentiments, I
would like to remind them that they are caught
within the hoodwinking tactics of their own
party. During the last two General Elections,
the ruling party had been going round promis-
ing the people all kinds of radical land
reforms. But the same party had put up
landlords kulaks and rich peasants as their
candidates in Maharashtra, Punjab, Madhya
Pradesh and in many other States. To-day
despite the tall talk of socialism, their own
ruling party has a large number of landlords
sitting in the treasury benches.

How do they expect radical land reforms
to be implemented so long as the complexion,
the class character, of the Government
remains with it is, a bourgeois landlord
Government continuing capitalist
development in this country ?

I would like to bring to your notice
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in this connection two major points. We
had a new agricultural startegy introduced by
the former  Agriculture  Minister, Mr.
Subramaniam, who is now heading the
Planning Commission.  He started a new
policy or rather the Government of India
accepted his proposal for a new policy in
agriculture which has been described as the
New Agricultural Strategy. And for everyone
who knows the background of this new
startegy it is very clear that the whole proposal
was hatched in the experts' rooms in the
Massachusetts Institute of Technology in the
United States of America. A programme of
capitalist development in agriculture was
initiated by the then Minister of Agriculture
and the main proposal, as we understand, has
been to rely on the high yielding varieties of
wheat, maize and rice in about 60 million
acres out of the 250 million acres of
cultivated area; in other words to select a few
areas of controlled irrigation and in those areas
to concentrate Government's attention and
effort, financial and other help, imputs, credit,
and so on, to precisely those who are
landlords  and rich peasants under the cover
that they  are people who are progressive
farmers, they are the ones who have the
highest growth potential. So, in the name
of growth potential rich peasants and
landlords are deliberately fostered and
propped by the Government 's own policy.
Today after so many years we have the
tragic situation admitted by no less an

authority than the Home Ministry itself in
the classic  report on the  -'Nature and
Causes of Agrarian Tension in the

Countryside" where they hadto admit, on
the  basis of evidence collected by the
Home Ministry, that as a result of this new
agricultural strategy of supporting rich

peasants and landlords in select areas in  the
country, imbalances in income have
increased, the rural rich has become richer
and the poor has become poorer. Today
we find in  the rural areas an explosive
situation which might result in a very serious
law and order problem unless the agrarian
policy is immediately reversed. If the
Government thinks that they can get away
with giving figures  about agricultural
production—of course, production has in-
creased, but not in pulses, not in a number of
agricultural raw materials; but even if you
assume that production has increased— they
are sitting an a voleano, with mounting,
struggle of the peasants, agricultural labour,
hutment dwellers, and so on.
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I can give you a concrete instance of
absolute lack of sincerity of the ruling party in
their tall talk of land reforms. I have here one
important reference, that is, the Kerala Land
Reforms Amendment Act, 1969. This was an
amendment to the original Act of 1963. And
the Prime Minister in a letter to the Chief
Ministers had commended the Kerala Land
Reforms Amendment Act of 1969 as a model
Act to be applied in other States. But what is
the history of this Land Reforms Act ? As soon
as the Land Reforms Act was passed during the
period of the then United Front Government
under the leadership of Comrade E.M.S.
Nambudiripad, the Congress Ministers at the
Centre, the Congress Party in the State and at
the Centre, engineered a sabotaging of the
United Front Government with the help of
certain other parties, and a new Government
was formed. Immediately following that we
had mounting struggles of the peasants and
agricultural labour, in Kerala, started from
Januaty 1, 1970. Wo had a series of struggles of
agricultural  labour and peasants for
implementing land reforms non-
bureaucraticaliy, extra-legally.

Mr. Krishan Kant and many other Members
of the ruling party, I think, would agree with me
when I say that if there is one great lesson to be
drawn from the history of land reforms in India, it
is precisely this; that land reforms can never be
implemented legally and bureaucratically. Land
reforms will be successful only if the legal
enactments are implemented by the chrnbined
pressure of the organised "nass strrggles of the
peasants and of agricultural labour, implemented
in a manner which is non-bureaucratic and extra-
legal. This was the-lesson drawn in 1970 by the
peasants movement in Kerala and immediately
following this the then Government of Kerala
supported and propped up by the Congress Party
itself had started a very serious repression against
the people. But nonetheless, history has again
vindicated the truth of the assertion that land
reforms can be implemented only non-
bureaucratically and extra legally. Today Kerala
Government itself has corns forward with
proposals for removing the obstacles of vested
interests aad legel courts.

Back in April 1970, Kerala Government
has sent a communication to the Government
of India that in order that the Kerala Land

Reforms Amendment Act can be imple mented
properly, the difficulties possed b< the legal
courts must be removed and thesi cou Id be
removed only by including thesi amending
Acts in the Ninth Schedule of the Constitution.
But for two long years there has been no
action by the Central Government. The then
Home Minister Shr Chavan agreed to that in
principle and £ co n nunication was sent to the
Kerala  Government saying that the
Governmeni of India agreed in principle that
the proposa was correct. But then he said tha.
there were some practical difficulties in imple-
menting the law in view of the Golak Nath
case. But the difficulties posed by the Golak
Nath case were removed by the 24th
Constitutional Amendment Bill. Even aftei
that in Novemer 1971, the Kerala Govern ment
wrote to the Central Governmen saying that
now that the difficulties pose< by the Golak
Nath case and other Constitu tional difficulties
are removed, let the Keral Land Reforms
Amendment Act of 1969 b included in the
Ninth Schedule of the Con sitution. Even today
the Government o India has not taken any firm
decision oi step in that direction. They are
wavering Why are they wavering ? Why this
hesitation to include the Land Reforms
Amendment Act of Kerala in the Ninth
Schedule ' This Act was acclaimed by the
Prime Mini ster herslef as a model Act. Why
the.r the hesitation for including this Act in thj
Ninth Schedule ? The only explanation a-I can
see or any reasonable thinking perso can see is
that the Congress Party today i torn between
two conflicting aims and tw< groups of
people. One group thinks tha in their own
interests and in the interests ol consolidation of
power, radical reform-must be implemented.
But the old dei; wiight of landlords and rich
peasants represented in the ruling Party would
not like that. Shrimati Gandhi who is a shrewi
politician understands the power structure and
she does not want to upset the powej structure.

Madam, Vice-Chairman, In Kerala i very
serious situation has arisen because the High
Court had struck down a numbei of important
provisions of the Land Re forms Amendment
Act of 1969 and th( Supreme Court recently
has upheld th< High Conn's decision. As a
result of tin". several important provisions of
the Aq cannot be implemented.  Section 7S
of thi
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Act, for instance, lays down that all arrears of
rent accrued before the 1st of May 1968 and
outstanding at the commencement of the
Amendment Act of 1969 shall be scaled down
according to a prescribed formula. Kerala High
Court has struck it down. As a result, landlords
are today given the freedom to collect the
arrears of rent and in that process even the land
held by the tenant is sold out to clear the
arrears. Similarly, hutment dwellers who were
given right of the utments in about 10 to 15
cents of land around their huts are today
threatened with eviction...

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Your time is

up.

DR. K, MATHEW KURIAN: T will
conclude by saying that important provisions
like these relating to arrears of rent, rights of
hutment dwellers and tenants, etc. have been
struck down by the Supreme Court. The costly
delay of the ruling Party in not including the
Kerala Land Reforms (Amendment) of the
Constitution has resulted in a serious law and
order situation, not to *peak of problems of
agrarian reforms. Therefore, unless the Ruling
Party agrees to include the Kerala Act in the
Ninth Schedule of the Constitution, they are
going to face a volcanic struggle of peasants
and agricultural labour leading to violence
which no political Party, with all their desire,
can control. You are therefore sitting on a
volcano of very serious problem. Unless the
Government of India rises to the occasion aud
include the Kerala Land Reforms Amendment
Act of 1969 in the Ninth Schedule of the
Constitution, the problem will not be confined
to Kerala alone, but it will affect the whole
future of Indian economy and polity.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Mr. Sa-
khalecha.

AN HON. MEMBER: I wanted to ipeak.

DR. Z. A. AHMAD: Are you calling us in
order ?

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): I am calling
according to my order.
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DR. Z. A. AHMAD: We would like to
know what that order is. We have also given
our names.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): You see, he
said he was going. That is why I called him.

st dte &o mmd=mr (wew s32)
wgEdr, 4gi ae W i wnag &
qre W w9t &1 W@ g Sa fF faae
gdifade w7 gu =t For Fg W
fFenie oft & #ar, wfa &1 v T Y
70 ufamg Jar & § & Aw gy
a1 29 0wy SwAar ¥ & | Oy wgeaq
faam &1 AT FEEEA WA @I
i fan go & | ITreAE wEIEAT, W Y
g97 3% 7 0T g5 9@ T4 A1 A F
@A gn ¥ ag WO AT WG AW
§Ar ot ¥ fF wAAd SEEEE wAr
wreq 7 §g w A %1 § 6 et g
fo ¥m % fga #1 3@ gu SAF ARIA
o for s gt g =wEAr 2 fF oadE
vsfafaes o7 g1, v 1 & T3
Al 7 7 1 guA wEard & weal 931 fw
Fio g & Gerzen a1 feve A gvaw §
79 T F1 AT A F T I AT
q4r 3 w1 & 5 fommy fegw faar omx
HyzAT B fHdl THTT F1 AT Iq 9
7 21, FfFa qrea gamsaar wgraar, #
a2 faawar @ ag wga G 5
i wgeaw wrwa @ faas SEEm gar
3, weaz gd § wiw sk faq w4
Yerifafaar 1 ®ay g o1 98 e
gt § Fsraat ==t st HLEEA F 7RI
g€ | wiw g qEEAl T A ¥ f& aqifesy
3, SRR § I I EITYEA H, WE
qeET TEAT Ad T & fAT F1O7 0F
argfrez #1 WregenT FE 0T AHGI
g g1 1 AT ag gwie fag sl
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agl &, w41 Ag TATT AT WIHTAT  FA
¥ |fay wmia ag &7 gt amd
ardiarga Leaifafes a8 2, gar am@
Wt Tevifafaw §, =@ @aq & wfy WAt
gt §, suw faww § ava w1
wzaT gyt & av st Leni fafae grar & 1
I AT ¥ UF qrz fzez w1 Ao AT
93T TNy T T FAT A qFAL g | AT
ug % {5 afaw wwq &, Fagww &
¥ gar g, a3-aT wwfedt 1 wowE
FNE §, T FTOT A Y G TG HY
u¥, 98 WA @& 4w |

RO WEEAYW WA W1 qE
WA FAT ATGAT 95 § TIF F AR
H | W F draeq 0 39 fan & g7

1€ Aifg gy 48F 1 AT T 657
w81 91 % ux g oifesdt & w0 adf

TN | IAEH FHA A6l & 412 9 g
&\ Wit i @A F1 vediie wE
A wAt f29id & sreaw vy g qufadrs
& e # sqm winfag fwar g, afew

JuY T a1 S § FgAr g @ 4
g s v g fF 0w W ad@iad

e freg & wifasl o1 wifee It g

T@gr &, T qE AvAT A AATE FW G E,
FEA AT AT FA AHA g, A THA-TATEE

g 9% SoniEd &7 WIEE AE @@ o |

o & 1 e frem o wifeEfafad
69-70 % 8.4 gwi= 41, 70-71 # 9.5 wfa-
og siifwz ar, 71-72 7 10.5 wifwz 4r
q wifwed 7af ag @ & 7 mwd 99 -a3
waie fau § 1 wx faeq €1 difszfafae
F arX § of w47 off 7 g7 uzfaz fear
g, ot 18 arst 1972 71 feegeam zremm
& aafes g01 31—

~ “The sugar industry is making a lot
of profits in free sales. There is no
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justification for the high prices that have
been prevailing for the last four weeks.
Effective steps will be taken to curb the
price rise."— The Minister of State for
Agriculture, Prof. Sher Singh, told the
Rajya Sabha today.

T "3 & 9T gy wewe fagr . %
AT W SR FE g fFF ogaw
siffza @ <@ &, 399 #C T ag
wzde fra s, agi 9% & §@ O
Feald 1 exanT 7 faar 9o Wy fag
22 A1 #1-
"The Union Minister for Agriculture,
Prof. Sher Singh, disclosed here today
that the Government at the highest level

was considering imposing full control on
the sugar distribution."

ag 22 @19 &1 22U EA F 17 A1
w§ Wi g § o g w4 Ad gwna
T faear g7 warw war @ § AR Al
F5 QAT X HE A 9 02 6 Y
fea & fpama & s wrdt 93 @ &4
U & swEs §1 T wew g
famr wr &1 ag wr Wz 3 wh
AL HAT AET § | ITISAT WEIZAT, TEI
foa & It w7 g fr ag w=as Wit
F & AG 9 wEET E1 W g | YR
fam wrfeat & s 321 72 7 @0 @
v Sfaa Al wrewm gar &1 wE
Wz ¥ ®WIHz F | §9% 9gd SEuaa
ST AEIW HIZT 4 HUAT TLEAT WO,
1971 # faar | fym @9q w89 g73
Wl 9 qA9Y IRl Ag  weHr fagr
q7 IAFT "3 F1 A @zHz § 28 v,
197l s1ag az & :
"The Government have viewed with
concern the increase in the price of sugar
since the beginning of the month. After

removing controls on price, distribution
and movement of sugar
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| Y @Yo Fo @A |
from May 25, 1971, Government have
been releasing adequate quantities of
sugar each month in keeping with the
monthly offtake and internal consumption,
and prices remain reasonably iteady..."

e & WA q ATEHA AT WA | 99
9T § A7 ©TAE T @ £, AT@TTHATIA
s ¢, afFT €11 2w ama I
I A T Wig G% ST 97 @£ |
B FEIT AT 1@ AT FIA 2 | Ag A
ff um w23 £ fe wafag =0 & & wifee
w1 @ 2, fee off 3% fawiw &
FIHAE & & (40 AOF $1% 94T
89 qE0 IZA @I | TEF AIAL FAA
oF & fawear g f& s fas ot @40
wiffe s &7 @ & Fau arg Y 7AT
T @ E, TN W AT dA FW G 8,
Iq Ffag AHEAT & AR AT F AT
feemr & 1 wmar ami S WO
W Usa ¢ | ww wafes
a9 FC F  HIGHT W AT
aT @1 g @@ da wa feEr &
fgma & st Sawt gFe A ST @R
wE! UFT & fau #47 98 Faw @
AT § | AT VI THIC F S A
& aru fzg 77 9 are ar wA sifwa
fear) 13 fewrax @1 st =ziz
FEAEEA WAl WEHIT AIgd ¥ g IS
HRT I AT FGI Y —
"Domestic consumers will get sugar at
Rs. 2— per kilo", the Agriculture

Minister, Mr. Fakhruddin Ali Ahmed told
the Lok Sabha.

w9 & @i 2ie 9T qw F 1 Ffaw 7y
qre ¥EA1 a9F gl ¢ 5 & 3w agi 9%
92 &% | 4 g¥% 24 fagrax F1 @0
WY ¥ HT9A g7 wET

"Shri Fakhruddin Alii Ahmed warned in
the Lok Sabha today that the Government
would not hesitate to step in
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if the sugar industry did not properly
behave."

IJWH AR W g AT AM @ E W
FIYAT FT 2T AT @I & |

FE0 NT U arEeas F are # ¥
fadaw s sgar 1 gaw faw wwd €
e wgat & fF o apd am,
FAFI Tafea grgw 4 org, Afew IAR
am A aft & a0 faar g faw
AT F w2The £, Fw uL ar § | I
BF O A Hgr, BT A9 B wEq@ A 6,
fawr wifas #g @ & fF goeda & g
#9 a1 99 99y a2 N ¥ a@f A
Tl | WIOEY 4 ZAFT WG gom fw
wra w5dr 10 %o frazer famdt § aie
war 8 wo fza frami & adEr sy
| & g3 e FT IOTET F@IE | A
ag grog 2 fm af feam ot awr dar
FTar § oua) gudr Sfem wtwa A
faadt § 9Y< 97 9g ase § T w9
Sar @ A1 9g |1@ @7 w97 R IRay
faadl & 1 xu% w1g-a19 37 Suer guwew
I AT gl & 1 & nig § war g1 wial
qA® AFT TFAAT AGT § | HIH sAHATH [2q
Bl 1 gT g NIgw ¥ aga W
ATT § | TIHTT FAT IEF AT &1 A
a1 5o frar s 3 @t wy feet ¥
feara @, adr am fasar § 9@ @ AT
I WY 7O & fgmqra & 1 qrd aw A
qifar o aw & et & Wi T aw
T A R, Fogme aw gt @ g
JaF! adf @1 A sk frar § wdew
9IAT & | TW AFIT IAFT % AHE g
WY uk g § AT wgAr wgan
.

THE VICE-CHAIRMAN (SHRIMJ[ATI
PURABI MUKHOPADHYAY): Please
conclude.
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o} AwErat wa are (fage) ;15
e g adi & €1

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): If he takes

the Party's time, I have no objection. But he
cannot take the time of the House.

ot #to e g F T T F7
¥ & FE AT | 7 0F fAaeT a1 g 42T
W TRYS F QI ¥ | ¥ FT FY ATIA &
A H qga MIET gAT & WX 4 qA[|
¥ qgd gur 21 Far wroor  fn FaeT A
ATXEH NS oAl qe1 &l F oF-
oF FwT ¥ owrEw 5,5 W 7, 7
AT wQar «@r 41 A4 OF Wi
FIT AIZHA 4314 K1 TR
q7 | FEH UF  FEEA
F1 36T fEar o, Igd
qE Az HWAl &R
# war, T agi H1T ATEAF qA F A
& gadt ey arg g€ oY agi § 1T A
STERW, W1 fggem ¢ #zTaT a1z 1968
# 15,000 41, 3z faawz, 1971 %
17,000 gy 7t &lx 3@ & 9@ @9,
1972 % ag @ g9 ®18 AT agr &
wit ) & SmAr 9Iga g fF g g
TEEA q31 & waafa & wror 4 af )
¥y & ¢ {6 g@d i@ gar § A%
gaEY i g 9ifge €T 9w 9% Fd-
Tt g wifge | W @ A gHiFes-
@ Fwred 6 g 2, § oF a1 1 A9
S WEfT FUAT A1GAT§ | qAH a0y
gt & afF & gwam # W T
gixfeg sr Igar § & @
vz %1€ wey a9t g Aafa @ a1 7 wEa
21 weq w3 # Faa@ aFIEF a9 10
e oxy aHiA ¢ | iw fafred smwa
¥ qr &% frend wRE § a1 AG
g 9y fewix @ &€ | W9 Fg-as

4P M
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qratqal 1 HIATIAT F g, A9 AR{T

# 20, 307 ¥ areT & TAA TH TAW

iferr # sra e 3w feedtege foan
wtr, wfea saq qiwdai s1 s agf
faodft | 0F HWIT TEA W WG TFE
Feft wwe dar @ Wi 99 fefgsge a
faan orra, $YT A I@ T 9T FA §@

& 35! fasren g WY gAd W AW
A% fowrd sT auTaAIE &1 49 &€, W
W oqaT 1% 99 § 9F qoIrer § a1 €y
FILT TST ATAA § Al T@ AR /€
w7 gu § AT gast fefgeaz a8 T q@r
2\ F91 WY B9 & fawre wrdaE w7
a3 fAa=T § 5 o ardl 1 s 1 a0y
=ifga

DR. Z. A. AHMAD : I want to state first of all
that agriculture still remains the key problem for
Indian economy. With 50% of the national income
coming from agriculture and 70 of the population
depending on agriculture for its livelihood,
agriculture is the base on which the superstructure of
our new economic development is being raised and
the future of this superstructure depends largely on
how strong and stable that base is. In this
connection I want to state that despite the advance
that we have registered in the production of
foodgrains and despite the achievements of the so-
called green revolution, our agriculture is still, as a
system, a semi-stagnant system. It is not a dynamic
system. Why is it so ? It is because not only is there
a tremendous amount of instability of production in
agriculture but the rate of growth is very slow. Small
tiny farmers, marginal farmers dominate the scene
and they are in the centre. Capital accumulation is
very low. There is a colossal wastage of human
labour, in manpower in agriculture because nearly
40% of the agriculturists are landless or have such
a small holdings that they are virtually landless. In
addition,multi-forms of exploitation is there. About
planexpendi-ture, Mr. Krishan Kant has very
correctly said that the great part of it went into the
pockets of the comparatively richer sections of the
rural section. Now looking to the problem of
agriculture, the main problem is not just
technology. It is essentially a *
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problem of socio-economic transformation of
the rural sociely. Without changing the
relationship in land, the production relations
you cannot bring about rejuvenation of
agricultural life. Therefore, I submit that the
Indian agriculture today needs really a new
path of development. The question of path of
development has now come to the for*. We
cannot fight blindfold moving about and
throw our hands in the dark. We have to have
a conscious path of development and we
should tread on it from step to step and go
forward. Indian agriculture should be
formulated in this manner. The path of
development of this should mean directly the
bringing about a rapid increase in the
production by unleashing the productive
initiative of millions and millions of small
tillers through direct State, Cooperative snd
collective enterprise. I want to submit,
Madam, that the future of Indian agriculture
does not lie in the hands of the so-called big
farmers whom my friend was representing just
now, or those big kulaks or these big rich
peasants. The future of Indian agriculture
really lies in the hands of these petty farmers,
small farmers, marginal farmers who have to
be united, who have to be brought together
through various schemes of co-operation in
order to develop their production initiative,
their production enterprise. The future of
Indian agriculture lies in this ; let us be very
clear about it. So this new path of
development should bring about a total
transformation of the existing land relations. It
must put an end to absentee landlordism ; it is
very essential. Absentee landlordism is the
most parasitical system ; it must be put an end
to along with all other forms of parasitism. It
should ensure full protection to the actual
tiller of the soil ; it should break up the
present concentration of land in the hands of
the upper classes and distribute the land
among the landless peasantry. Finally it
should curb all forms of feudal, semi-feudal or
capitalist exploitations such as land grabbing,
evictions, excessive rents, usury,
blackmarketing and profiteering through price
manipulations. All this has to be broken. It is
not a question of having a ceiling here and
there of 10 acres or five acres. That is part of
it but the main thing is that the entire
agricultural system from top to bottom must
be re-organised so that the production
enterprise of the small and the marginal tellers
is developed ina big

way.
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Now, Madam, I submit therefore that land
reforms have to play a very big part in the
reconstruction of Indian agriculture. Without
land reforms you cannot make any progress.
You can bring tractors, you can subsidise big
farmers; all that you can dp but nothing will
happen unless production relations change.
Land reforms have two major aspects. One
aspect is this ceiling. We are paying so much
attention to ceiling because inequalities must
go. There are terrific inequalities. If you can
give me a little more time I can tell you how
terrific these inequalities are. For example, I
would submit, Madam, that the National
Sample Survey of land holdings according to
house-held ownership held in 1954-55 revealed
that peasants owning no land or owning land
less than one acre constituted 47 per cent of the
total number and they altogether owned only
1.37 per cent of total land. Things have
deteriorated since then. Frag-mentation has
been going on and many people have gone out
of cultivation, have left cultivation. And
according to the. sample survey conducted in
1959-60 wo find that operations of more than
25 acres constituted 4.7 per cent of the holdings
and these holding amounted to 31 per cent of
the total area; 4.7 per cent having 31 per cent of
the land and since then the situation has
deteriorated. Now you talk about prosperous
States, States in which there is a lot of
production. I will give you some figures. For
example in Punjab which is considered to be a
prosperoui State 62 per cent of the households
have,, either no land or they hold land less than
2.5 acres of each and all these households
together own only 4 per cent of the total land;
62 per cent of the population owns 4 per cent of
the land. At the other end 3.72 per cent of the
households having 75 acres or more each
between them own 30 per cent of the total land.
When such is the case can you imagine that any
progress can take place, any advance will take
place? There is so much of inequality. The
fundamental rule which has to be recognised is
that unless there is justice for the common
people, unless they know that there is future for
them, no progress can take place. Today there is
no future for them; therefore there inequalities
have to be brought down. For that strict ceiling
laws have to be imposed. If you ask me what
the limit should be, I would say that I agree
with the limits proposed by the Central
Land Reforms
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Committee but those limits have to be
enforced. That is the main point. It is not
a question of fixing some limit only, because
you remember we had the ceiling laws of
1960-62. What did they yield ? They
yielded nothing because the ceiling limits
were circumvented.  Actually the practical
aspect of the imposition of ceilings, the
administrative  aspect has to be very
carefully borne in mind and worked out.
Otherwise, even these ceiling limits  will be-
come fictitious.  Another aspect is that the
peasant must become the owner of the land.
What have you in perspective in agriculture?

What is the future of agriculture ? Here,
agriculture will have to become a family
enterprise.  You cannot have 100 acres and 50

acres of land, you living inthe towns, and
have that land tot surplus income.  No. If
agriculture has to be rejuvenated, in future
agriculture will have to become a family
enterprise. Either you are an agriculturist or you
are not an agriculturist. Go to the soil. go to the
land, work with your family and produce the
results. Itis clear now that economic research
has proved that the best results are obtained
from the land whic is owned by a person, by a
cultivator. Landlordism does not yied
anything.  The Minister, Shri Fakhruddin
Ali Ahmed, was asking me, "Will production
fall 7" Isay, "How can production fall ?"
The green revolution is proof of the fact that
a man with three acres or five acres will
produce more per acre than a man with a
hundred acres because he cannot cope with
these hundred acres. He will cultivate 10 or
15 acres properly because these are days
of intensive cultivation, high-yielding seeds,
proper manuring, good labour inputs and all
other inputs.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB SHINDE) : He has to be given
resources.

DR. Z. A. AHMAD : Provided he gets the
resources. True. Provided the infrastructure is
there and the resources are given. Therefore,
in a welfare State we take it for granted that
you will give them the resources, that at least
you will try to give them the resources. That I
take for granted. Otherwise, what is the use
of all
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this ? Therefore, | may tell my friend, the hon.
Minister Shri Fakhruddin = Ali Ahmed, ' Don't
be afraid of the fall in production." There may
be a temporary fall in production here and
there because the big farmers may resort to

sabotage. I can wunderstand this.  History
shows that people out of resentment will
resort to sabotage. They may take the stand,

"We are not goi.ig to invest more because you
will take away this land also." So, that
challenge will have to be met. Therefore, the
question, of tenancy rights also becomes a very

important question. We are concentrating
our attention correctly on reducing land
ceilings. W* should also concentrate our

attention on question of giving the land to the
tiller and making the tiller owner of the land so
that he has the incentive to improve the quality
of his land and produce more from that
land. Therefore, this is another very im-
portat question to which you will have to pay
attention in the coming days. And that is a very
vital part of land reforms. I will just read out a
note on this question, just a paragraph from
there. "Leasing of land on a considerable
scale by land-owners to tenants, sub-tenants
or under-royats, and share-croppers exists
in all parts of. the country. According to
the Census data* of 1961, tenanted households
consititute ~ about 24% of total cultivating
households within the country.  The propoilion
is not large in some States comparatively
less than in some other. Now, in addition to
that, there is illegal sub-letting. There are
millions of tenants who  have no rights."
Even in a State like Maharashtra where, on
a particular day, every tenant was declared
owner, what happened ? Mr. Shinde knows it
very well.  Out of 24 lakhs of tenants whose
record was prepared for granting ownership
rights, only 8 lakhs got, and the remaining 16
lakhs were just chucked out. Why ? Because
the Tribunal said, "Voluntary surrenders.
They have given papers giving voluntary
surrenders." Those surrenders were forced
out of them. They were intimidated into giving
those surrenders. Thena man is absent. He
does not come there. He is not allowed to
come before the Tribunal. And he has lost his
case. The land-owner gets it.  Out of 24
lakhs cases on record, only 8 lakh peasants
got ownership right. And itis supposed to be
a model State. What will happen in Bihar
where there are no land records ? What will
happen in Eastern UP, in Orissa and in other
States ?
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SHRI ANNASAHEB SHINDE: I do not
say that the tenants interests were not affe-
cted, but show me a State where at least a
million acres of land have been given to
them.

DR. Z. A. AHMAD : I can say com-
paratively you are better.

SHRI ANNASAHEB SHINDE : I do
not justify the eviction of even these per-
sons.

DR. Z. A. AHMAD : Comaratively you
have done something. At least out of 24 lakhs
you have given rights to 8 lakh people. What
happens to Bihar ? They have no land records
at all. The administration say how can we give
any rights because there are no land records.
Therefore, Madam, I submit that an integrated
understanding should develop. There should
be a complete overhauling of the agrarian
system, the agrarian relations. There should be
a complete overhauling of the property rights
that exist. Then give the maximum concession
and all sorts of help to the small man. The
future of agriculture is in the hands of the
small cultivator. Therefore, do not just stop
after passing some ceiling law. Move forward.
Have a larger conception of agrarian reforms
in which tenancy legislation also should be
brought in. The slogan of 'land belongs to the
tiller of the soil' is the basic slogan which we
have raised at the time of our struggle for
freedom. The tiller should become the owner
of the land. Today he is not. Concentration of
land is there. Fictitious tenancy is there.
Underhand tenancy is there. All sorts of
people who have no I right are cultivating the
land. That lacuna has to be removed. That
would mean a very big struggle. We should be
prepared for a very big struggle between the
'haves' and 'have-nots'. We should be prepared
for a very big struggle between the landless
and kulaks who are trying to defend their
property rights. They know that they cannot
defend it for a long time. Those who cultivate
the land, those who give us the raw materials,
are the disinherited people of this country.
Therefore, I would request my friends, Mr.
Fakhruddin Ali Ahmed and Mr. Shinde, who
are the Ministers concerned, to please work
out a proper system of land records. Do not
confine yourself to ceiling. Have an elaborate
conception of land reforms. A whole scheme
to improve Indian agriculture has to be
thought of. Whatever
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help you need from us, we are there to give
you. There has to be a drive in our political
and economic life. This has to be the major
target that we should placa befort ourselves,
and we should achieve it.

SHRI V. B. RAJU (Andhra Pradesh) :
Madam Vice-Chairman, we are discussing
the working of the Agriculture Ministry. It
means today we are discussing rural India.
Yesterday we discussed about urban India,
when we were discussing the working of the
industrial Development Ministry.  Since the
present climate is for the lowering of the
ceiling on land, the other aspects of the
Ministry, the other functions of the
Ministry, have not come in for much discu-
ssion. When we are discussing land reforms,
as Dr. Z. A. Ahmad very correctly said, we are
talking of only one factor, one item,
namely land ceilings—i.e., fixation of ceiling
or lowering of ceiling.  Though this is very
important, the other aspects of land reforms
have also to be considered.  There are four
categories of people working on land.  One is
the landlord. In fact, he is not the lord. He is
an occupant or a land-holder or a Pattedar.
In fact, I would quote from what the Land
Commission of Hyderabad had said 1D
the early fifties: "In theory ths State is the
owner and the overlord of all land. Private
rights are recognised to the extent they are
granted by the State." In fact, I have not
come across any law in my State where it is
said that the cultivator is the owner of
the land. In the Land Revenue Act the
Pattedar is defined as one who is obliged to
pay rent to the Government. Itis an
obligation. Nowhere have the rights been
spelt out clearly. From times immemorial
it has been accepted, along with other
natural resources land also belongs to  the
State. Itis given for the individual for the
purpose of tilling, for cultivation  The
Hyderabad  Agricultural Lands and Tenancy
Act clearly stipulates that if a pattedar does
not cultivate, if her does not utilise the
land for which it is given consecutively for
two years, the State has the rignt to assume
management of that land. Such a
revolutionary land legislation: was passed in
the early 50s, I am saying this, becanse Mr.
Krishan Kant has referred; earlier to the
Telengana Agrarian Revolt. There have been
two movements in Telengana—one shall not
be confused with the other.  One was an
agrarian revolt and the, other was for a
separate State, I am
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referring to the earlier movement which was I
actually for land distribution or which was a
reflection of or which revealed the urge for
land or the hunger for land or what you might
call the determination of the working peasants
to be the occupants of the land.

As I was saying, there are four categories
on land. One is the land-holder who is called
the pattedar. The other is the tenant. Among
the tenants, there are the tenants who have
secured rights and there, are also tenants at
will. There is the huge mass of agricultural
labour and there is the absentee landlord about
whom a reference was made, the one sitting in
the urban area. What we, sittings in
Parliament, are trying to do now is to read just
the land relations. In my view, the relations
have already been to a great extent adjusted.
In the early 50s, the zamindari abolition had
taken place. A direct contact was established
between the tiller of the land and the State, to
a great extent. In the early 60s, the Ceiling Act
was brought in many States. As has been
pointed out by many here, it is true much land
was not available. In fact, in my own State,
under the 1961 Act, 25,000 acres of land were
declared to be surplus but actually the State
could get only 4,100 acres though the
legislation that was passed by the Andhra
Pradesh Assembly at that time, in 1961, was a
progressive one. Many pointed out that there
are loopholes in the law. I would like to point
out that not only are there loopholes in the
ceiling law, but there are also loopholes in the
very social law.

I would like to draw the attention of the
Minister now to the definition of family. It is
now sought to be defined that a family
consists of husband, wife and three minor
children. But suppose the husband and wife
i.e—the father and the mother, are not there,
what will happen to the family ? Is there no
family ? I would like the Minister to carefully
go into it because it would be committing
another mistake if it accepts the Central Land
Reforms Committee's definition of the family
as "father, mother and three minor children."

SHRI MAHAVIR TYAGI : One more,
the grandfather.

SHRI V. B. RAJU: We are trying to
define familly. That is already available
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in the 1961 Act of Andhra Pradesh. We
Considered it thoroughly. We knew the
loopholes in the law particularly in the Hindu
Law. "Family means, in the case of persons
governed by Hindu Law, an undivided Hindu
familly consisting of members entitled under
that law to a share in the property held by the
famiy on a partition thereof and in the case of
other persons a group or unit, the members of
which are by custom or usage joint in estate."
This is the definition of family. I would like
the Ministry to re-examine the definition of
'husband, wife and three children'. It is not the
only pattern of family. Suppose the father and
the mother are not there. There are three
biothers who have a right in the property.
Don't you think they could constitute a family
? The eldest brother or member will be the
head of the family.

Suppose again in the family there are not
only minor children but also an adult major
child. What would happen ? Is he entitled to
another ceiling limit ? You have actually to see
how the law obtains all over the country. Why
we could not secure the surplus land in the
manner that we thought is because the Hindu
family system is such, the property rights in the
Hindu family arc such, that merely if the
family members declare that they have an
intention to separate they are separated. Even
now what happens ? We were talking about
land reforms so much that we are warning
everybody, "Come on. Express your intention
to separate". For the last one year what we
have been doing from Delhi is tomto-mming
all over that we are going to bring down the
cieling. I know a family is Andhra Pradesh.
What did it do ? Among the family children the
property was so divided and distributed that the
law could not have any effect. Therefore,
simply throwing the blame on the State
Governments or State Legislatures that they
hav« not given due consideration to the provis-
ions of law for arresting such a practic* may
not be correct.

Sir, there are eight classes of land in my
own State...

SHRI ANNASAHEB SHINDE: Tell
me what can we do with the Hindu law 1
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SHRI V. B. RAJU: I gave the definition
of a Hindu family before you came. In my
view it is not a correct concept to define the
family that is actually the husband, wife and
their minor children. It will lead to many
difficulties.

Can we sit here and actually determine the
extent or the ceiling ? No doubt, ceilings have
got to be lowered. But there must be some
criteria. In my view the criterion cannot be
merely the income. We determined in 1953
that the net annual income should be Rs.
3,600. Now the value of Rupee is not the
same. If you take the same income as limit
today, it may not have the same area. But as
the price index goes up and as the wages are
actually determined and redetermind, are you,
in every year, every time going to redetermine
the ceiling ? In fact, the income factor in terms
of rupee will not be the correct guideline for
determining the ceiling.

Then, can it be the crop pattern?
Somebody vas asking for exemption of
orchards. 1 say it amounts to asking for
keeping the land always a waste land if you
ask for exemption for orchards. It is the waste
land that is under orchards and if it is
exempted from ceiling it will never b
improved. A land which is very poor is meant
for orchards. And if you give exemption the
land-holder will retain hundreds of acres under
orchards. He will keep it like that without
improving it.

Can you derermine the ceiling on crop
pattern, say groundnut growing land, paddy
growing land, sugarcane growing land ? You
cannot. In my view the determination of
ceiling is guided by socio-economic
compulsion. We should be very frank about it.
Today in the country the people want land to
be held by a greater number of families.
Political parties in the country also want that
more number of families should share the
land. T think that alone will be the correct
approach.

You said you arrived at 10—18 acre ceil-
ing. How did you arrive at 10—18 acre ? You
said the mixmum should be 54 acres. How did
you arrive at that maxmum ? What is the
crite.ion ? In fact in my own State the best
land is 27 acres and the-
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poorest land is 324 acres. That was the ceiling
limit. Now from 27 acres if it is to be brought
down to 10 acres, what is the argument ? My
argument is only socioeconomic compulsion.
There are more. people to depend on land
today. There are more families who want self-
employment. I may not agree with Dr. Z.A.
Ahmad that a cultivator family should always
be a cultivator family. (Interruption by Dr. Z.
A. Ahmad) I agree with the hon'ble Member
that the person should be present on the spot
i.e. on the soil and not sit in urban areas. It
should not be back-seat driving or remote
control. It should not be like that.

The children of the rich peasants are taking
to other occupations. Secondly, Madam, the
ceiling on land is not a ceiling on agricultural
income. The ceiling is not on income at all.
Land belongs to the State and the State gave
land to a certain number of families and
created certain rights to them. Now the State
wants to change that pattern. That is all. (Time
bell rings) Two minutes more. I will not go to
other subjects. I will finish with this subject.
After having heard the views of Parliament,
after having discussed with experts, the best
thing will be for the Centre to create teams for
each State; let the teams go and discuss with
(he Governments there, and advise the
Governments there what should be the relation
between the various classes of land and what
should be ceiling on each class of land. Let it
not be done sitting from here. Let it not be
uniform because quality and character of land
is not uniform and conditions are not uniform.

Secondly, about the implementation part, I
would like to suggest that as we did in the
early 'fifties in Hyderabad State, a Land
Commission must be appointed and land
committees up to the village level should also
be appointed. These committees should consist
of such people who are progressive-minded
and who are not big landlords, who are really
for the peasants. Such committees must be
appointed for implementing the ceilings.
Otherwise, anything which is done from here
in a so-called uniform way will not get the
proper response in the States, and there will
not be proper implementation. (Time bell
rings). I am concluding. I agree with Dr. Z. A.
Ahmad that there must be DO
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absentee landlordism. Every new tenant must
be a tenant for five years, and after five years,
he should be a protected tenant. A protected
tenant is one who has 60 per cent of the share
in the land. The right is heritable. Therefore,
all tenancies in future must be for five years in
the beginning and if the tenant tills the land for
five years, he should become a protected
tenant. To me the more important thing is
security of tenure and fair rent. These are
equally important, if not more important. The
Land Reforms Committee and the Ministry
must examine these things and send expert
teams to the various States.

*SHRI M. C. BALAN (Tamil Nadu) :
Madam Vice-Chairman, I would like to
express my thanks for giving me an oppor-
tunity to speak on the discussion relating to
the working of the Ministry of Agriculture.

It is twenty-five years since India attained
independence. We have now to think as to how
far the position of the agriculturists has
improved in our country. Speaking at a
meeting held recently at Ahmedabad, the
Minister of Planning has expressed his views
on this matter. He had stated that in spite «f the
fact that it is twenty-five years since we
attained independence, in spite of the fact that
we have completed three five year plans and
are in the midst of the fourth five year plan and
in spite of the fact that four general elections
have been completed, there has not been any
improvement in the lot of the agriculturists.
Eighty percent of the agriculturists are living in
conditions of semi-starvation without any
amenities. We are not able to supply them with
good quality seeds. They have not been given
loans at the proper time and they have not been
supplied with fertilisers. This has been stated
and admitted by the Minister of Planning. We
find this state of affairs prevailing in India after
25 years of indep-endence,

Let us take the working of the Ministry in
the last year. I would like to state that
whatever amount has been earmarked for
agriculture it has not been fully spent. Under
demand No. 25 of the Budget for 1971-72, 77
lakhs of rupees earmarked for
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improving the lot of the agriculturists have not
been spent. Under demand No. 26, 1 crore and
2 lakhs of rupees have not been spent. Under
demand No. 28 relating to. forests, 25.20 lakhs
of rupees have not been spent. Under demand
No. 30 relating to community development,
two items of. 2i lakhs of rupees each have not
been spent. The reason for the non-utilisation
of these, amounts is that the Government have
not given proper attention to the improvement
of agriculture. The Government have not
followed the policy of Pandit Jawaharlal Nehru
who had stated that India could not be saved
unless there was a revolution in agriculture. It
is only due to this reason that the amounts
mentioned above have not been spent. When
we ask the reason for the non-utilisation of
these amounts, the Minister states that it is due
to the fact that certain posts which become
vacant occasionally could not be filled up. I
request that at least this year all the amounts
earmarked for agriculture should be fully spent.

It has been stated that by the end of the
fourth-five year Plan period paddy worth 4000
crores of rupees will be pounded into rice. It
has also been stated that paddy worth 3000
crores of rupees has been pounded into rice
annually, out of this paddy worth 1500 crores
of rupees has been hand-pounded into rice. As
a result of this there is a loss of 150 crores of
rupees worth of Paddy. During the last seven
years the Food Corporation of India has started
only 13 modern rice mills. More modern rice
mills shou'd be started and then only we can
mitigate the losses.

At the present time, Government have
earmarked 1 crore of rupees for the benefit of
400 Co-operative Marketing Societies. Each
society gets about Rs. 25000. But now we find
that these societies are not being properly
utilised and the Food Corporation of India is
being utilised. I suggest that these societies
should be utilised for procurement and supply
of fertilisers instead of leaving it to the Food
Corporation of India. The procurement of
foodgrains by the Food Corporation of India
should ..be
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[Shri M. C. Balan]

stopped immediately. If you see the various
godowns of the Food Corporation of India
there you will come to know that in the past
four or five years a lot of fertilisers have gone
into waste because they have not been sold. In
Visakhapatnam alone about 4000 metric
tonnes of fertilisers have been spoiled and
wasted because they have not been sold.

(Time bell rings)
This is my maiden speech, Madam.

AN HON'BLE MEMBER : He is making
his maiden speech, Madam.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) Maiden
speech, but we are very much short of time.

SHRI THILLAI VILLALAN : He has
taken only five minutes. Our Party has got
more time and nobody has spoken.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) He has
spoken for 8 minutes. Alright.

AN HON'BLE MEMBER : You go on.

SHRI M. C. BALAN : The Reserve Bank
of India gives loans to the agriculturists at the
rate of 4£ percent. This money first goes to
the State Cooperative Bank, then to the
Central Bank and it is being given to the
agriculturists through the credit societies. But
when the agriculturists get the loan from the
credit societies they have to pay at the rate of
9] percent. It should be seen that the
agriculturists get the loan at a lower rate of
interest.

At the time of the closing of the Third
Five-Year Plan a short-term amount of 230
crores of rupees have been earmarked by
Government for the agriculturists. But when
we see as to how much loan the agriculturist
with a property of 1000 rupees gets, we find
that only 7 crores of rupees have been spent
on the poor agriculturists. For the past 25
years it has been stated repeatedly that our
country can progress only when the position
of the agriculturist is improved and made
better.
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I would like to emphasise here that only
Tamil Nadu has made great progress and has
revolutionised agriculture. In the year 1966
people there could not get rice and there were
big queues. But today in Tamil Nadu there is
no scarcity of rice. Within five years the
position has changed drastically in Tamil Nadu.
There are no controls there. The agriculturists
are getting loans an d fertilisers at cheap rates.

(Time bell rings)

In this way, a green revolution has been
ushered in Tamil Nadu. Only Tamil Nadu has
brought about a green revolution and has
given the lead to all the States. There is no
surprise in it.

At this time of the green revolution in
Tamil Nadu it is Tanjore that rice is produced
in a large quantity. We get water from the
Cauvery to Tanjore. An Anicut is being
constructed on the river Cauvery and in spite of
many representations by Tamil Nadu to the
Centre, the Centre are not taking any action
about it.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : Please
conclude.

SHRI M. C. BALAN : I also request the
Government to implement the Ganga-Cauvery
Link Scheme.

[MR. DEPUTY CHAIRMAN in the Chair]

Tamil Nadu has also introduced another
revolutionary measure in fixing the land
ceiling at 15 acres and has given the lead to all
the States in this matter also.

With these words. I conclude ray speech.

Thank you.

st sz gar W (I W)
ImETafT AET, NI RGN F AN
& A gar 5 i gare afafa & wam
wr faota agf fsar fs éiferr g &
A1z 31 Araw yfa qa9f, ag foa s @
AT A1 9% faq 39 gfafs ¥ 95 ag
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frm fF gfa fawm = a1 97 oA |

FF A GO T A quw wlAy Fr
geeT ag a7 v ¢ fr ag qfe qfadiqi w2

& @ ar sa qfw-wifead s & o
foa® ar snasrd s &, aw -
€T F1 & ST AT WAIAFIL AT 1@ A1
& g gaw v faw av a7 1@ 8
aF1 ag ag W & f5 @ifaT Far & Wi,
11T gad fau frer-famr s & e
g fe fafsa gfw & sar @i g, |
afafar wfw &1 Fur @d@iwr &, GwE
araq & fafaa qfa &1 qar imr g, a4

gwErd waq & talaa g a1 a0 aﬁ-n .
gt ok fafaer g #1 qlaai @ qar |
d€rar g |

S, 77y TEr g5 gar § v av- |
AT Al aw e F  ATET w79
@ g gEew gfa faam & aa |
agl & s @y ag o 9%z ghar @ feag |
wiferT &0 ava v, fae 43 § awE
Z= & AT fasfl § TEIgFIr w1 auwEn
Wi ¥ 2 QI 9gd @I FIF A ¥
To WA wifawi § 92 & wv § oy, =y
@ ¥ | T, A9TT F qHAZ T,
OF WL §OaE ST &AM Ga9 § |
| 91y 15 AFT TAEART FT ZRT
wrfgz Adf &ar | s gwqa @ifer s
@ qfw & faawo @ &1 foaady w7
TIOET BYAT &Y WIS FF @} A qAy &
w7 ¥t AGIS T GZT AE G, OHY A

agY g *

A, K ag W sgmragar g 5 ¥
a1 g 2% @ §, 9 faar qeg wEwE
wgwz argg W fad @R e gwen
F@ A am adf oy F@ AT
WaAT A22HT A1 AT &3Wd &, § qE

|
|
|
I
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Fzar g fw ot am ag } 5 wam w4
affga @aa= oz adf @ 21 A
T 3wrar w@ A, w7 59T 948 &1 mger
12 a5 wa %t qag & w1 &, al ug
it &1 maar 9% faw 219 & ad
qd &, qg ar g 9T H, % (RAT §
a7 g @iar | 77 ar% wifgz & F aws

T g G0 AFT BT FIT TATE §T qTHA

TAT F7F, 2 FT AT F1 JAUF FE,
HUAT TFG-H197 FAT AEal 2 9 F3
W g 3aE Faf guar yfw & Fzar
F1 AEN 2, TATT &A$ TR T4 GHIAAE
F1 & w1 A3 § faw wwrEa & AR
9T FeZiA wilaa HdesT wieg fwar

Am, § 757 9% FgAT AR E fF
gaqa qfa Fr fageor 3% aawaw @
gifas 17 &7 A% TURT ST A1 ¥ o
Hrar @rar 917 SREAITE &1 WG qTY-
FAT FAT T 1T AT AMLAT  FT AN
AT I 1 TATA HAT UZAT AEA F
g ar fasd wigd % ama arg9fa gan
afafy & mwa g9 a@ «1 wHAT AF
g {5 fafss w1 agr fgma war wm,
wigfas 1 300 fgam @1 917, gl
fa=r & Far fzama 2@r o, A7 w9
fgar€ &1 a1 fzara oA w0 7 omgEr
arfze g1 % wmwA #1090 7497 /9y
f& afgwn smad gfasan amad oF
ST & A 21 el g favim Y ETAIR
A FT WE 93T FT FHIA ErET
X A AT WA g, 9 IR
sda i, =g fafer afq 26,
Tiz wfafgs sdla g @F% 0%
HraIT 9% @Y 34 ar fEar w1 & fawre
ga ar fasa #1 7arwa 7gi 287 )

& ag a7 gafon agar sz § &
¥ amy feasd aAFT F @ AHA &
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QIT, 9T HI& qF SEHT T@AT GEA &
arfs Tn @97 aF gEu TETaa d @
wrr | ag @i fafaa A wfefes s
o1 WA g, TEE wvaeg § & ag FgAl
argar g & swoa @ & ara F foa,
IAH! BT 9FAA F a0 3@ qag F1 q|@
AT A T AT g H FFAT
arga £ fF g fadr ® oF @v9d g
ffa® 9@ 979 gAX UF UFT AHIA §
YT I FHITFH A FTHEH 1 15
e, 1947 a5 ‘97’ 9, #91 & A9
g, afsa 16 srar, 1947 &1 wigawdq
g a0 |y wiaa e ¥ ofieg agd
¥ AR AW AN g W FA T qrEf &
fegz ut 3 FamF o d=d ¥ 1 9 difaw
w1 AT A At w18 Sfear 7@ frgen
FifF &7 i fomdr ot saaT i @
Fei142E 5% F AWM g &N ¢ | TR
IFIA § g0 G # waArg wwar fea
AT ag ax quar aqr & ard ada @
w17 % feawae 57 Rar g Fifs @
ag F1 fifdr & geteega faar gar § )
S i AT IAAT ST AT AT @ Ag)
) TER W QW AR ¥ 9iE A
#1 f& w1 w1 grdaer &1 fear s
% g & FET Tegid O9E, qHW a9
T A 9T qT T FIEHT qZT 9 79T
faq 1 swawg & =1 d9 & F1 99
wHIA #1 AT d€ &UT I} F fwg
gz fear el wifeed @i
famar faar war f& ag @@ &= ¢

“] inspectected the site and found the
land to be grave land and I exempted it".

ST, IAH FOG S5 gATT Arar T
TN AT &, A gare e IR
Q] g ¥ @Y arF Ay 3=y § enfaator
FIAX aqiT & 70 | ¥ 727 97 A% AUH
AT Af wgAr F ) 99 w9 W1 29 fF
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FAFT fHaa T Frar 1 FH F 1 WA
T Fiww F uw uffzg Jraw 2 9T wigw
# qrqg | ag s @ner fafaa avouafafaa
St &1 a1 ga1 ag qfagw  frweEy
& A AT A FH GANGT FTHIA KraT
ard wiw fem g gawr & s
w1 ag A fawd areh A€ ) gg
Al St ®T AAF A F KAqD F 7 I
| &t 30 faa® gra g 9 F€ d
aHE g1 g fEmET &1 oag e
e aret a3 3

s, wfae & ag AT s
wTeal g fF w0 mw et w1 e
AT | MAAHE F AT Tw Avaew § F ¢
feawa aff it & ww awEER
TS 9T qAWT g | =0wA, # ag wg
<igan § fF sner sra-gwe mmEAr #@)
HTUTT AFT G997 91 7@ § | wifE w7
ST FTETC &7 A J 91 95-q€
a2 ¥ gy fao # ey wi@d o # ag
Fgar 9gar § & w99 zw A A
QHITE §FET 91gT & al SHHT a4 g
egfa & g fear s ) w3 grdd
faamr @rEa 2, Sar o w7 | @)
A FEr ar gger gl w1 ey ) -
qfq o &1 51 7 |/ w0 A K0T T ey
?Ag €8 W &1 wdd SHAr A1 A€
uaifa®s 4@ § 1 wre wig WIAIAT #1
U aE § @ g9 qAr AgEar
g BE FF FREE & far A
FeoAT @ S 22 e F7 fgear goq 2%
Fam# faar g, 9 wwar s %W
FEAT | 22 AT WIG T AAT /IR
FFOAT H A g7 & A § foar a9 @
AT S TIWIAT HT WAL TATT, G AT
wiowan graet a7 goir, @ ga9 7 |7
fag & gy s
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AT AT T & fFar &) s 7Y
gifar &% a®r A Jar JEy §)
a8 uwe 51 #fifer zaF fam aar
& § o wda wEf & @0 ey 3 @
& @A g 0 WT ¥ g7 FEar
wrgar £ wad awraang &0 a7 £33
g 7 aray afq aqrat #1 st 18 oFw
a% Tl @Y WL ATl & fAw 3 qpw A
@ar ag A & 1 WT gz wwa § fw
wig Al F1 51 18 oFe @@ & gna)
®IMT 3 A\ T F UL N | AT
T H AT WA AW A1 ATE A 8
araar fw st 18 uwe & wfia & zae
fan 18 gare ot way faea a0t a8 81
& i § g A § fan oow wrE
W @gT § @A el § fa gaer A
T (6T gREaE &1 qa |

#ifer €1 AN FEAT AT AFAT |
agd @ aar ar | gl T 8 A A,
& § T AF T 7 ey A AT F@
g, ot AT AT o o A areft S g |
&, G AT ATt DT g & T AT W
w3 & 1 faegia 87 #1 AT &, I H
g frar g—& faard & #gar g3
waa s qama & f& 12-13 uwz
iz fa &8 § & FevET T8 agr
gEar, FwarEa frvam 3w & fag 40 gt
F1 2 42T @UIAT deqq TE0 1 qFAT |
10 g =07 & @iz Zga dAad A
gFar, #1§ wa A AF T aFar | wian
gengy 7 fre s gfr w1 fagoor &,
eF-a1f Fifeew @i @1 aifodt @ fe
Az 1 AT ¥ A € g, m‘
F1e AF f0E %7 & fF o guit &
& ot wifgn, sl Z97 a9 & o
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aiEt F fon awwrd wwia e, 6y "
H §, 7E 99T a9 aF ©id gifeew i
FRAFTT FAT TEF FT qHT, I72 41 B
gl g1 9Far §, venad wawy frdar
wafae & snad fadea s 9w
wig &ifemr & arg-me g wwEd
few wefta o &1 2l s@d gl
FT SFEqT TET FT |

#few a1 w7 FTE ST FEA0E ) "
A% A qE0 9T G I9 qraea § F WA
WEIRY GETEIT AIEA  FgA1 Aigan g fF
HTH BT 7 UF IIE 96T 2| 0F By
d1 @ 3o g€ W A aggT ared
St 7 TEdrEr 2 fzar ) miok agr oF dm-
fag s zear 1 /1T ww Gqwg &3
W@, ag ¥ & weAr @ W, 9w @i,
qeEd gHt | ag A ¥3E 2, ag Afa-
Fa1 F1 971 § f6 w9 gdwr 1w
Y AT AGE AT MgT § a1 Ay
'62 # fow awg gurdr amc gl AR
ofed st & wear fagam, @z gwdier 4
HT FOI HAT F g freran fzar Wi
AT AT WIT & HWA T A FT AT
g, AT g 191 faerad saddiares @, g9
T wPr oz A1) 9 s Afawar g
F weaT g, Ao aEr a9 Tga g,
T S AEY AT A gy, A1 -
A1 A IH fawam | gEdT @ Fg
FT & FqA1 AT ;WA FATE |

MR. DEPUTY CHAIRMAN: Mr. Panda.

SHRI K. C. PANDA (Orissa): Mr. Deputy
Chairman, Sir, it appears as if self-sufficiency
in food and green revolution is working as per
reports by the Government from time to time.
If we see the index, as per the reports supplied
by Government of Cerelas, we find that in
1959 the averagi was, 198 and by the end
of March thi:
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[Shri K. C. Panda] year it is 209. The figures
in respect of rice rose from 194 to 204 and in
respect of wheat we have achieved 218 from
209. So, I would request the House to
consider how far we have progressed towards
self-sufficiency. Anyway we are glad that we
have stopped importing foodgrains. For the
last 25 years we were simply importing food-
grains and Pakistan was importing arms. The
result was known to the entire country
recently, I need not repeat it. We are also
proud that we have produced scientists in
agricultural field, in agricultural engineering
and in different subjects pertaining to agri-
culture. They are very talented research
scientists but, as it appears, they are all
fighting for existence. Their activities are
limited in the research centres only. What
about the real backbone of agriculture in
rural areas ? We have not been able to
distribute them in rural areas. On 28th
December, 1968, at the time of Bihar Ap-
propriation Demands, I had given certain
suggestions about the location of agricultural
colleges in our country. I believe not a single
agricultural college is situated in rural area. It
remains in the sophisticated areas. So much
so, sometimes the students go on .strike for
shower bath and stainless steel utensils in
their hostels. We have to go to the rural areas
and establish some colleges were these
scientists will go and work for research. They
could educate the students, educate the
farmer's sons who would go and till their
fathers' lands. We must have some provision
in the constitution or some rules somewhere
for implementing such works so that the
agriculturists and agricultural graduates will
go to villages and work there in their fathers'
lands and develop their own land as well as
they will work as advisers to their poor
village farmers. They can be teachers in
schools.

We have got the research work and
education at the higher stage. We have failed
up till now to implement anything
substantially at the secondary level and we
have totally forgotten the basic education
which came out of the mind of the father of
the nation. It is because the bureaucratic
machinary has totally ignored that type of
education for our new generation. The result
is that there is frustration in the minds of
highly educated agricultural scientists
specially and they have been fighting among
themselves for existence. I believe AS )I>W
already been told by some pfmy,
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colleagues, that there may be frustration again
after these educated agriculturists go to their
villages when they will find that their fathers'
lands or their relatives' lands hive been
distributed among others. So we will have to
take certain decisions if we want to introduce
mechanised farming. We will have to take a
separate decision with regard to the lands
which come under cultivation, and different
decisions for other lands.  The farmers get
very little or no

facilities for soil testing. My 5 P.M.
suggestion is that there should

be soil testing laboratory in each
block headquarters so that the farmsrs can get
instructions from the specialists very easily. I
have already mentioned about ceilings. There
are some places in tho country where
deforestation is going on rapidly and the
farmers are being instructed by the
Government machinery for growing forests in
their highlands and wastelands land I believe
the authorities will take care to exclude the
forests in the agricultural lands from the
ceiling.

Another sugestion is about the fishing
tanks. I am glad that West Bengal Government
has taken such a decision and in Orissa also |
believe, which is also a fish-eating State, the
tanks will be outside the limit of ceiling.

I now come to the activities of the Food
Corporation of India. It has become such a
panic in the minds of the real farmers.

SHRI A. G. KULKARNI (Maha-rashtra) :
It gives food to the traders.

SHRI K. C. PANDA: I invite my friend to
a news item that appeared in 'The Times of
India' of day before yesterday about quality
control. Out of 100 bags only 20 bags are
selected and the rest are allowed to be sold at
throw-away prices. Mr. Kulkarni should note
this. The quality Control Inspectors are multi-
millionaires.

SHRI A. G. KULKARNI; Who is not }S
this country ?
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SHRI K.C. PANDA : I know you have to
support thera.

SHRI A. G. KULKARNI: It is the cross
section.

SHRI NAWAL KISHORE: Mr. Ki.I-karni
gets annoyed unnecessarily.

SHRI R. C. PANDA: I have no criticism,
'Safri' rice is being sold in the Eastern Zone
border as fine rice and if you cross the river
and go to Madhya Pradesh, which is the
Western Zone, it is superfine. You accept the
challenge and come along with me and I will
show you. It is just on the border. Storage
godowns are not there. That is why they do not
take charge of the food grains from the
cultivators. As soon as rain comes there is no
road to take it to the storage godowns. The
cultivaters suffer and they have to sell it at
throw-away prices. Paddy seeds supplied
Orisss farmers from Bezwada are mixed seeds
whereas Tai-chung seeds which are procured
from the farmers of Orissa are paid for at very
low rates.

Then comes the problem of fertilisers. In
agriculture, fertiliser plays a very important
role. As you know Orissa is a rice-producing
State and we have been fighting with the
Government and requesting for having a
naphthabased fertiliser unit in Paradeep. At last
ths Centre agreed to have a naphtha-based
fertiliser unit in Paradeep. At last the Centre
agreed to. have a naphtha-based fertiliser unit
in Paradeep but for four years no action has
been taken and Orissa is paying crores of
rupees for importing fertiliser at a very high
cost which becomes intolerable for the
farmers.

Then comes jute which is one of the
important crops of Orissa. In spite of the
assurance of having a jute mill in Orissa so
that the cultivators will get better price for
their jute, no action has been taken and we
have to send the jute, the entire productio of it,
to West Bengal for being manufactured. In
this not the cultivators lose in the price but
there are also certain shortcomings in the
Government Departments in certain sections.

[ I0 MAY 1972 ]

Ministry of Agriculture 250

SHRI SHYAM LAL YADAV : What
about sugarcane price that is not being paid in
Orissa ?

SHRI K. C. PANDA ; I am coming to it;
one by one I will tike up.

SHRI SHYAM LAL YADAV ; Eighty
per cent is not being paid.

SHRI R. C. PANDA : It is obvious now
that the price of jugar is going up and up. I
believe every citizen of India will have to
consider himself that he is suffering from
diabetes and he should keep off from sugar. Of
course thsre is the doctor'i advice that after thi
age of 50 one most reduce ths intake of sugar
by 50 per cent. Everybody here will fesl th it he
has attained ths ag: of 50 anJ give up sugar to
that extent.

MR. DEPUTY CHAIRMAN : You must
conclude.

SHRI R. C. PANDA : I have got soms
more important points; I am only giving
suggestions.

Now let m; corns to the scheme for small
farmers. Such schsmss arc being thrust on ths
people and the States. The schemes are
prepared here but conditions vary from district
to district. In som; places persons having two to
five acres may be called small farmsrs but in
forest areas though one has 10 acres still he is
unable to till his land vith his own initiative
and [ think Government should give som:
consideration to such cases and recognise them
as small farmers.

One thing more I want to tell in this
connection. In respect of loans from co-
operative societies thi farmers have to pay
mach higher interest. My suggestion is these
loans should be distributed through the revenue
authorities who are watching the activities and
progress of the cultivators. The loans should be
advanced through them and the Reserve Bank
should be moved to give their assent to this
being distributed through the revenue
authorities just a! taccavi loans, Taccavi loans
are smallei amounts and there too I suggest the
limi may be raised in regard to the schemes
foi



251 Discussion on working of
Shri K. C. Panda]

small farmers. (Time-bell rings) I am the only
man from my party and I may be given some
more time.

MR. DEPUTY CHAIRMAN
has to take a limited time only.

. Each

it qEdATg Sarowar afew (wgr-
) : w9 477 #1 9 feear gaEd,
AMTE T2 & AT 1A 3 |

wt gqawfa : fegr & a1z § gar
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SHRI K.C. PANDA : Of course Mr.
Dharia is not her*. He has committed in this
House that plans will be made so far as
agriculture is concerned at the district level.
But I should say : Why district level ? we have
taken Panchayat as a unit, and I believe we are
more than 750 Members of Parliament, and
when we are propagating socialism and they
have got a majority, and we also include
ourselves for development of the country, let
us take up one Panchayat each, along with the
Members of the Legislatures also, as a pilot
project. Let us develop it. Let us make it self-
sufficient and let us see that there will be no
beggar in that particular Panchayat. Let us then
move to another Panchayat, so that we can
develop one Panchayat up to the mark and
move to another Panchayat for its develop-
ment. That way, I think in a much shorter time
we can eradicate poverty.

With all these things I thank you very
much for allowing me to speak.

MR. DEPUTY CHAIRMAN : Now Mr.
Shinde will intervene in the debate.

SHRI ANNASAHEB SHINDE : Thank
you, Mr. Deputy Chairman. Sir, a number of
hon. Members have participated in this debate
and, as is usual, quite a number of useful
suggestions have been made,

Some of the points which require clari-
fication, I would come to these points later on.
I shall try to cover those points a little later.
But, Sir, I must say that I really take serious o
bjections to some remarks, for
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instance to Shri Shahi's. He spoke and went
away. He said that the Minister, Shri
Fakhruddin Ali Ahmed, must resign for the
reason that a scientist has committed suicide.
Then, the same thing was repeated in a
different strain by Shri Sakhalecha, who is
also not here now. Of course I am not going
into the merits and demerits of the case
because enquiries will have to bo made, and
the Minister, Shri Fakhruddin Ali Ahmed,
himself has mentioned this morning that it is a
very unhappy and unfortunate event. Suppose,
if there is something wrong and the hon.
Members have given some suggestions, they
will have to be considered.

SHRI SHYAM LAL YADAYV : Ministers
do resign. When will they resign if not, now,
and for the reason of suicide committed by a
scientiit ?

SHRI ANNASAHEB SHINDE : Now,
Sir, so far as my Ministry's performance under
the leadership of Shri Fakhruddin Ali Ahmed
is concerned, is there anything to be ashamed
of ? May I appeal to the good sense of the hon.
Members who are very illustrious and
knowledgeable ? In fact, what has happened
during the last one or two years in this country
as far as my Ministry is concerned ? I think all
of us should be proud of this very fact that our
agricultural production, particularly food
production has started coming up. When we
gave a pledge to this country a few years back
that we shall be stopping imports of
foodgrains, there were many amongst us
also—I do not want to blame anybody because
that was the prevailing feeling in the country ;
I am not referring to anybody— who w«re
harbouring the feeling that the country can
never attain self-sufficiency. That was a
genuine feeling prevailing in the country and
outside. What has happened ?

=it 73w fear . g9 w0 7@ §

SHRI ANNASAHEB SHINDE : Because
there was a genuine feeling, I am referring to
that feeling. But what has happened to it ? Not
only we have redeemed our pledge that we
shall stop the imports ; we have also become
self-sufli-
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cient, and I would repeat that we are on the
threshold of export markets today. Now this
has happened under the leadership of Shri
Fakhruddin Ali Ahmed. Why should we look
only at the negative sides or the weaknesses ?
We are a vast country. We have many
problems. We are a vast society. There may be
many failures, many weaknesses. Suppose
there are the weaknesses, I have the courage to
admit them and I am prepared to admit them
before my colleagues. There is nothing wrong
in that. But let us have a balanced view of
things ; let us look at things in a balanced way.

Then, Sir, remarks were made by Dr.
Mathew Kurian—he is not here. I do not know
what wrong has happened to him and his party.
Now, Sir, he sees everything wrong with
Shrimati Indira Gandhi and her Government
and her party. He said that all ideas of Indian
agriculture were imported from U.S.A. He
mentioned the Massachusetts University
where, he said, he whole plot was hatched.

I think this is condemning our  people,
condemning our scientists, condemning  our
farmers, condemning our extension officers
and even our State Governments who have
been equal partners in this great enterprise. In
fact, agriculture or any branch of development
benefits from an international experience,
the way humanity is progressing, because
of communication channels. Because of the
two-way traffic in wvarious fields of science
and technology, naturally we take advantage
of whatever is good. Whether it is from this
particular bloc or that particular bloc, we
have no likes and dislikes as far as scientific
development is concerned. I think there is
some prejudice. They always look with
prejudice. I have no quarrel with individual

Member, but why should they try to give
ideas to the country es if our people, our
scientists, our politicians, our social
extension workers, our farmers have no

originality, asifthey do not understand the
problems, as if only foreigners who come
here for a few days to understand the problems
of Indian agriculture ? [ must say that J
have Dbeen associated with the development
of Indian agriculture for the last decade. I am
proud to say and I am sharing it with you
because as I said, your goodwill has helped
us to develop this strategy. I would like to
make
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a submission that though international ex-
perience was used in Indian agriculture, they
were mainly based on Indian expertise, Indian
experience and Indian understanding of Indian
problems. Why should we look at the
problems in a wicked way, in a crooked way ?

Then, Sir, Mr. Sakhalecha also said that
the Ministers should resign because
everything is wrong with the ICAR. As I

said earlier, in regard to the functioning of the
ICAR  suppose some  improvement is
required, some radical reorganisation is
required, we shall not hesitate. My Ministry has
open ideas. In regard to all these matters
we accept criticism, constructive criticism,
but as far as ICAR is concerned, should we
not be proud of the fact that all this
development in Indian agriculture hat come
about because of the contribution made by
the scientific community ? Do you think that if
the Ministry of Agriculture had not properly
encouraged  scientists, reorganised scientific
activities, all these would have come about ?
Steps had been taken by my Ministry over a
number of years to encourage scientists and to
organise scientific activities in this country and
particularly in the field of agriculture we have
combined research, extension and education.
In the past all these activities were being
carried out in isolation without having
proper correlation  Now, we have made
our research problem oriented and we are proud
of the fact that many of our scientists  are
coming up and making valuable contributions
for the development of this country. It is like
nuclear energy. Some discovery was made
somewhere. Those countries which have the
ability to adopt it and use it are  going
forward. A similar thing is happening in
the field of agriculture. Because our
scientific organisations particularly in the field
of agriculture have been able to absorb
international ideas and adopt those ideas to
our own use, production is coming up.
Take this particular year of 1971-72, What
a difficult year it was. Just today morning I was
discussing with some of my officers and
economic experts. Suppose this development
in Indian agriculture had not come forward.
A major tragedy  and very  serious
developments would have  taken  place.
Remember Jast year the way we started. We
forget history very quickly. Human memory
is prover-
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[Shri Annasahab Shinde] bially said to  be
short. Last year when the monsoon began
what was the position ? I come from an area
where there was not even a blade of grass up to
August. There was drought in Andhra. There
was drought in Mysose. The whole North was
suffering from floods. What terrific floods.
My colleague, Dr. K. L. Rao, said that they
were unprecedented in a century. Take the
history of agriculture and the food economy of
this country. Any such happening in the past
would have created an unprecedented calamity.
We would have been iequired to resort to
large-scale imports. When the Bangladesh
crisis was developing, when we had the
conflict with  Pakistan, the American
administration did not take a very  friendly
attitude towards us. Do you know what
would have been the tragedy in this country
What happened in 1943 ? When the Bengal
famine developed the British administration was
really a  powerful  administration, but
disruption of supplies from Burma took
place and a great human tragedy occurred in
this country. Last year despite  all this
tragedy, the influx of ten million refugees to
this country and the terrific set back in the
food economy, particularly in the Kharif
production, nothing happened.

Do you think that this has all happened
without the Agricultural Ministry putting in
any effort, without the leadership of the
Minister, all our officers and others. Why I am
mentioning this is, this is the occasion, because
we require your support. Unless there is
goodwill and support from you, we will not be
able to function effectively and properly.
Therefore, I am mentioning this, not to
criticise. Therefore, a balanced view of things
should be taken, and not as if something
happens somewhere and that the Minister
should resign. You are very seasoned
politicians. I would plead with you to have a
proper appreciation of the things that are
coming up.

For instance, when last year we saw that
agricultural production is having™ a setback,
what a tremendous amount of effort the
Ministry put in. For instance, have you heard
in the past ? Sixty thousand tonnes of seed was
carried to Bihar by special trains. And I made a
statement at Patna, my senior colleague made a
statement in Patna that we would see that this
com-
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mitment is carried out. Never before in the
history of Indian agriculture has such a large-
scale movement of seed taken place. When we
mad« the statement in Patna that we will carry
out this movement according to schedule,
nobody was prepared to believe us. Even the
Press correspondents asked me in Patna : How
it is that you are making such a statement, a
thing which is not possible ? May I say ?
Except one special train, every other train that
was sent to Bihar went according to schedule,
and that one joo went in a week. That was not
delayed much.

Take the way we took up wheat pro-
duction. On the front, in the Ferozpore and
other areas, because of this confrontation, there
was the fear that thousands of acres would
remain fallow. W« took up the campaign of
late sowing and all lands were sown. Seed was
supplied, inputs were supplied, even fertiliser
movement in special (rains was carried out. In
good old days, special trains used to be run
when we had yatras or fairs. Now, we are
having a large-scale movement of special trains
for building our agricultural production
potential. All this was done under the
leadership of the Ministry.

Look at the way rice production Ii coming
up in Punjab, Haryana and West U.P. There
was a heavy set back in Andhra Pradesh as far
as rice production was concerned. Punjab,
Haryana and West U.P. saved it, and they are
giving this year I 1/2 million tonnes of rice to
the Central pool. That has helped to improve
the economy. That is how we could claim, we
could make the pronouncement that we are not
going to import even rice from other countries,
and we do not want to import rice.

Take the eastern region, the most difficult
arca — West Bengal. You know tht social
tensions there. I think I will not be making any
exaggerated statement if I say that the entire
social fabric of West Bengal was in difficulty.
You will be surprised to know — West Bengal
which was producing hardly a few thousand
tonnes of wheat, this year the wheat
production there is going to be more than one
million tonnes. You can imagine the
amount of
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contribution to the economy of West Bengal,
the amount of employment potential that
would have been created in a poor State like
West Bengal and what a great contribution
this has made to the economy of West Bengal.

Then, take the summer rice programme
which was taken up there. Last year it was
four lakh acres. This year it is 8 lakh acres —
a million tonne rice from the summer crop.
This is the new strategy that is coming up,
emerging as a result of all this experience.
And all this has been under the leadership of
my senior colleague. Why should we be
ashamed of it ?

Therefore, I would plead with the hon.
Members : While making some statements,
they should be a little sober. They should have
a little appreciation, a balanced view and
understanding of the things which are
happening. (Interruptions) Yes, I am coming
to them. Thank you very much, Mr. Misra.

Then, Sir, some criticism has been made of
the Food Corporation of India. 1 know there
are many weaknesses, and I am prepared to
welcome any suggestions or criticisms from
the hon'ble Members. Because it is a public
sector organisation and has been established
with a view to serving the interest of the
producers and consumers, if it is failing
anywhere in its duty it has to be corrected.
The hon'ble Mr. Panda mentioned some
problems somewhere. May I suggest to him to
give some concrete facts and we will
immedietely look into those facts ?

SHRI K. C. PANDA: Let them procure
directly from the cultivator.

SHRI ANNASAHEB SHINDE: I agree.
That is our policy. In fact, we have been
encouraging direct procurement from the
farmer. That is our policy.

One hon'ble Member, I think Shri Nawal
Kishoreji, asked ho* are we going to procure
6.5 million tonnos and how are we going to
store it. I would request Nawal Kishoreji not to
bother. We will take care of it. We will also
see that not a single bag is left unprotected and
we will see
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that nothing goes waste for lack of storage. It is
true that the problem of storage is difficult.

SHRI NAWAL KISHORE: What do you mean
by storage ?  Bags and bags are lying in the
open. [ only said that the storage capacity is
not in proportion production this year.

SHRI ANNASAHEB SHINDE: 1 was
coming to that. 1 wa<, just going to mention
that every year we are spending nearly Rs. 25
crores for constructing additional storage. Since
our country is surplus storage has assumed very
great importance. Unless we have adequate
storage facibit for additional bufferstock we
shall not by in a position to maintain the food
economy of the country. We appreciate the
importance of storage facilities.

As far as buffer stock is concerned, a
few years earlier it was decided that we
shall have buffer slock of 5 million tonnes
by the end of the Fourth Plan. We have
already a buffer of 5 million tonnes, by
1972. In the good old days people use to
say that the Ministry works better paper
target while those targets are never fulfilled.
Sir, so far as this Ministry is concerned,
we have achieved targets well ahead of
schedule. For that should you not give
compliments to us ? (Interruption) I am
developing my argument. Then, recently
in consultation with the Planning Commis
sion we have reviewed the whole approach
regarding buffer stock. We have thought
that even in the worst ye"ar we should be in
position to take care. So we have increased
the target from 5 to 7 million tonnes. This
will naturally require largescale storage
because during peak periods storage facility
may be required for 10-12 million tonnes.
Therefore, we  are constructing
for that capacity. Last year
because of defence movements, and a number
of other priorities sometimes steel was not
available, sometimes coal was not available for
brick kilns. Can you imagine that sometimes I
myself or some officers of my Ministry had to
plead with the Raiiway Ministry to give coal for
brick kilns ? These are the practical difficulties.
But despite that we are going ahead. Event hen
this year despite that there will be difficulty in
having pucca storage for 3 million tonnes
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[Shri Annasaheb Shinde] of food-grains in the
coming season itself. But, as I said, our young
engineeis and the storage wing of the Food
Corporation of India is again making very
good contribution. I think Nawal Kishoreji
must have seen our open storage which we
call capped storage. Open storage is a very
misleading word because many hon'ble
Members think as if grain is just thrown in the
open. It is not so. It is covered by polythene
and is very safe. Our experience is that this
storage is much cheaper from the point of
view of capital investment. The grains are
even safer than private godowns which are not
constructed according to certain standards and
norms. The grains is absolutely safe without
any risk to the public exchequer or the grain
itself. We have planned for 3 million tonnes of
such storage. Therefore, the national interest is
not jeopardised in »ny way.

Saklechaji again referred to tractor prices
being increased just before elections. He sees
politics in everything. Sometimes when
political parties get setback they try to find
fault with the ruling party. First of all, he has
addressed the question to the wrong Ministry.
According to law the tractor prices are
controlled by the Ministry of Industrial
Development. Therefore, why should he ask
Mr. Fakhruddin Ali Ahmed to resign, I do not
know. The hon'ble Member was expected to
prepare himsels well. I am not alergic to
legitimate criticism.

SHRI S.D. MISRA (Uttar Pradesh) : That
is probably because Mr. Fakhruddin Ali
Ahmed was the Industrial Development
Minister then.

SHRI ANNASAHEB SHINDE
Shyamdharji, when these prices were fixed,
fortunately or unfortunately, Mr. Fakhruddin
Ali Ahmed was not there, he was with us.

SHRI A. G. KULKARNI : He is a new
Member to the House. What can we do?

SHRI ANNASAHEB SHINDE : He is an
old calleague of mine. I am only explaining
the facts. Hon, Members will appreciate that if
we look into the figures of indigenous
production, we will find that

from 19,030 tractors the production has come
down to 18 000 and then to 15,000. That means
imports were increasing, indigenous production
was falling while demand was increasing. There
was something basically wrong. The steel prices
have gone up. The raw material price have gone
up. 1 think the Industrial Development Ministry
has taken a very wise decision in the interest of
the country because whin we import tractors
from outside, we spend foreign exchange and
we g've work to the engineers in other countries
while our engineers are unemployed. There was
need to look into this aspect and I think the
Industrial Development Ministry has done the
right thing in giving an increase to the tractor
prices so that indigenous tractor production
could go up. Our country is so vast and our
requirements are so big that we cannot depend
on imports. Unless we try to build up our
indigenous capacity, it will not be possible to
cater fully to the demand of tractors in this
country. I think Nawal Kishoreji again made a
suggestion for small tractors. We are attending
to that problem.

Then Nawal Ki shoreji made the point that
cotton production is not coming up.

SHRI MAHAVIR TYAGI : What the
su?jjj*ted wis that yoa ra'ghc orgirms trao-ctor
stations where people could get servic-' ing,
repairs, etc. done and tractors can also be
had on rent.

SHRI ANNASAHEB SHINDE : That is true
Same other hon. Members, including Tyagiji
have made this suggestion. I am glad the House
is appreciating this. In fact, my Ministry has
advised the State Governments to organise an
Agro-Industries Corporation in each State. Fifty
per cent of the capital is being contributed by the
Government of India to the State Agro-Industries
Corporations and our advice repeatedly to these
Agro-Industries Corporations is that they should
see that they organise a large number of service
centres in the country. In this country a large
number of farmers because of their poverty are
unable to own even bullocks. Recently the
Reserve Bank carried some research study and
went into this problem and they have found that
only 25 per cent of the total requirement of
drought power is available in the country. That
means 75 per cent of drought power either
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in the form of bullocks or in the form of
tractors is not available.

DR. Z. A. AHMAD : Has any tractor
station been started in any State ?

SHRI ANNASAHEB SHINDE : They are
coming up. These tractor service centres
should be in a position to give tractors. . .

SHRI MAHAVIR TYAGI : On hire.

SHRI ANNASAHEB SHINDE : . . .on
hire and for small farmers, even credit should
be made available. As soon as they apply,
tractors should be made available This is the
line which we have indicated. These service
centres will have to be orgndi-sed not for
tractors alone, but also for plant protection and
for giving a number of other inputs because in
this country our infrastructure is really the
weakest link. Therefore; these things will have
to be done so that our agriculture improves.
Some hon. Members seem to harbour a fear as
to what would happen if the ceiling law is
applied and how we could use the tractors. I do
not share this fear. If we have service centres,
then these fears will be dispelled.

Then I was referring to cotton production.

SHRI MAHAVIR TYAGI: The demand
for resignation may be deemed to have been
with drawn.

SHRI ANNASAHEB SHINDE : Thank
you. Nawal Kishoreji spoke about cotton
development. I have limited time; otherwise 1
would have spoken more. Very interesting
developments are coming in the field of
cotton and we should be proud of this. Many
persons in the country do not know that a new
strain has been evolved by our own scientists.
In the case of wheat there is some contribution
by international scientists. In the case of rice,
the International Rice Research Institute has
been making a contribution. But in the case of
cotton, our own scientists in Gujarat have
evolved a new strain, H-4. It is long staple
eotton and moreover the yields are so high
that people just refuse to believe it—as high
as 10 quintals and IS quintals and some
farmers have made even 20 quintals. The
average may be a little low, but the potential
is there. And it is spreading so
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fast. Mr. Kulkarni, who is very critical of us
sometime!, was speaking to me the day before
yesterday and he said, "When your Ministry
makes a statement about cotton, I was not
prepared to believe it. But when I saw it. ... ".
he admitted that really very good development
in national interest is coming up. I am glad he
is connected with cooperative spinning mills
and he knows the subject. Cotton development
ii being attended to. Now about cost of
production data. We have organised a large
number of units. In fact, a big scheme has
been taken up because this is a perennial
controversy. Everytime we come up with
fixation of prices, the honouiable Members
ask us : Where is the cost data ? Where is the
data for cost of cultivation in thii country ?
Therefore, our Ministry hat taken a decision to
organise a very large number of centres ; just
as we have centrei for working out the cost of
living index, we have set up centres all over
the country and mostly they are working in
close  cooperation  with  Agricultural
Universities, with the Economic Wings of
Agricultural Universities and we shall be
getting data now very regularly and this data
will be useful for formulation of our price
policy in future, and that is being taken care
of.

1 qzdta @R qifea
FTAMW §T AT AT 0 @A A H1§
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SHRI ANNASAHEB SHINDE : 5ft “r
Sirr*T | I I know Mr. Panda-rinath Patil comes
from cotton area. We are attending to it. Sir, I
would not like to prolong my speech. I will
take half an hour more if I have to cov«r all
the points. I am just finishing. I will take some
other opportunity to say all those things. Only
one point I want to mention. I have my
difficulty ; Dr. Mathew Kurian is not here ; he
referred to the law framed by the Kerala
Government, He thinks what was done by Mr.
Nambudiripad is the only revolutionary thing
and whatever is done by us about land reforms
is all bogus. Now I have a book in my hand. I
do not want to criticise Mr. Nambudiripad or
any*
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[Shri Annasahab Shinde]

body else. They have enacted a law. Dc you
know what there is in that law, in the law
enacted under th: CP.Vf leadership 1 There is a
clause that for love and affection lands can be
transferred. (Interruptions) This is what is done
under Mr. Nambudiri-pad's  leadership.
(Interruptions) The point is that people are so
unfair to us, they think everybody else is
wrong and they aloni are correct . . .

Discuss” on working of

SHRI S. D. MISRA : Has the Minister any
objection when the transfer is because of love
and affection ?

SHRI AMNASAHEB SHINDE : I have
no objection for love. I do object to the transfer
of land for love.

MR. DEPUTY CHAIRMAN : He has no
objection for love and affection. To the
transfer of land he has objection.

SHRI ANNASAHEB SHINDE : Sir, I
thank you very much for giving me an
opportunity to say a few words in regard to the
functioning of my ministry. I thank all the
Members for giving a patient hearing.

SHRI N. R. CHOUDHURY (Assam) : Mr.
Deputy Chairman, atthe very outsetl shall
be failing in my duty if I do not appreciate
our Government for the emphasis they lay on
the development of our agriculture. In all
our Plans stress was laid on the
development of agriculture and several crores
of rupees have been spent and remarkable
advances have been made in foodgrains
production  in the conntry. Foodgrains
production in the country is on the threshold of
self-sufficiency now, according to the 1971-
72 report of the Ministry of Agriculture. We
definitely agree that so far as production of
foodgrains is concerned, production has
increased. But agricultural development does
not mean increase in production  of
foodgrains alone. India is a country where 80
per cent of the population ma nly depends
on agriculture. And if we 'want to
develop  our economy, then agricultural
development must be given importance.

[ RATYA SABHA ]
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But little effort has so far been made for
production of cash crops and also introduction of
multi-crop system. 1 do not know what is
the position in other parts of the country. But
1 am well acquainted with the rural
economy of eastern region and there I know
little efforts have been made onthe part of
the Government to introduce  multi-crop
system or to cultivate cash crops. ]fwe study
this report, the picture, so far as production of
commercial crop is concerned, is not very
bright. So far as execution of our
developmental plans are concerned, the
Government  has taken up  certain  pilot
projects and package deal programmes for
commercial crops and multi-crops. But from
a study of this report of the Ministry of
Agriculture, we find that the Government has
a definite bias for certain States of North India
and Central India and they have an apathy
towards the Eastern Indian States. If you study
this report, you will find that so many projects
have been sanctioned and approved by the
Central Government for production or
cultivation or commercial crops. But you will
not find the names of States of the Eastern India
such as West Bengal, Tripurav Assam, Bihar,

Manipur, Meghalaya and the newly  formed
States of Mizoram and Arufachal Pradesh.
You will find the names of some of them

only in connection with Jute production. But 1
do not know what has been done for  the
development of jute production in these areas.
But in the cases of other commercial crop,
you will not find a single name of any one of
these areas. So, we find that the Central Govern-
ment have been apathetic towards the
development  of agriculture in these States,
although  production of foodgrains in these
areas 1is remarkable.  Even then, our agri-
cultural economy cannot survive without
commercial crops.  Then again, there is the
possibility  of cultivation of cotton and
sugarcane in these States. In the case of
pulses, there are no plans at all to cultivate them
in any of these States in the Eastern India. We
not only take rice and fish, but we take
dal  also. But  our Central Government
forgets that we require theso things also.  So,
there is a feeling among the people of Eastern
India 'hat the Central Government is apathetic
towards the development of this region because
in the case of industries also, other than West
Bengal, other areas are backward. Very
little is
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done for the development of industries in these
areas. Like industry, agriculture is also
neglected by the Government of India in these
areas. That is the general feeling of the people.
What I feel is that the Ministry of Agriculture
should give serious thought to this matter and
try to remove these rigional imbalances that
have been created due to the wrong policy
followed by them for so long. They should
make definite efforts for the removal of these
regional imbalances, Sir.

Then, Sir, the short-term and medium-trem
loans are advanced through the cooperatives and
in the report we find that the magnitude of loans
advanced has been increasing year after year.
Yes, it is so, Sir. But the loans that arc being
advanced to the agriculturists do not reach the
agriculturists in time. Again, they also do not
get the requisite amount of loan which they
require at the appropriate time as a result of
which they have to manage their affairs in times
of need by borrowing from”the money-lenders
and after repayment to the money-lenders they
become paupers. Of course, they have to tide
over their difficulties also. Actually, they cannot
do anything with the amount of loan received
form the co-operatives. They do not get the
requisite amount and they do not get it at the
appropriate time, and so default repayment and
the loan has to be realised by snatching away
bullocks and even seedlings from the farmers.
This is how the co-operatives or the co-
operative banks are advancing (he cause of
agriculture and the developments of rural
economy. Therefore, Sir, I feel that the policy of
advancing loans through the co-operatives
should be changed and a new system should be
developed so that the agriculturists get the
requisite amount of loan and also in time, in
time of their need and utilise it properly and
repay the same in time. (Time.bell rings). . .
Only two minutes more and I will finish, Sir.

Sir, in our agriculture, four types of people
are engaged: (1) The capitalist; (2t the land
owners, people who own the land, but do not
actually till it; (3) the sharecroppers, people
who have no land, but who are the actual
tillers, tillers of others' lands; jmd (4) the
agricultural labourers. Now, Sir, the first two
categories of people do not till the land, but get
the major share of the produce and the other
{wo categories pf pe-
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ople are the persons who actually till the land
and they are the people who can develop our
agriculture and they are the persons who can
increase our agricultural production. But the
policy adopted by our Government can little
motivate these people to just work for
increasing production, because if they work
and if production increases, a major share of
the incre i sed production will be taken away
by the copitalists and the land-owning class
and they will be left with little and so, Sir, they
are not at all interested in increasing the
production. Therefore, Sir, the main problem
of our agriculture is how to motivate these
share-croppers and the agricultural labourers
for working for increased pioduction in the
agricultural sector. This will be possible only
when the steps proposed by the Central
Government now are taken. They are trying to
introduce land ceiling, maximum crniling on
land and this has to be enforced in all the
States. Sir, some of the State Gov-erments may
not be very much co-operative with the Central
Government in the matter of enforcement of
the ceiling laws and also, Sir, some of the
States may not be interested in amending the
existing laws for reducing the ceiling. The
Central Government, therefore, should devise
means or find out a way for enforcing these
ceiling laws, even if a hostile Government is
there, unless this is done, the whole thing will
not be effective. . . (Time-bull rings) Just a
minute, Sir.

Lastly, Sir in the Report, crash programme
has been referred to. It was a very important
programme. It was annou-ced on the basis of
the policy of our Prime Minister, of garibi
hatao, for creation of employment for the
village people. But, Sir, though the Report
says under the Crash Programme for Rural
Employment that about 875 lakh man-days of
employment are expected to be created during
the full year through the implementation of
schemes of land development, reclamation,
drainage, minor irrigation, soil conservation,
afforestation, road building, etc.—it is really a
very nice plan—but it is only on paper. In the
practical field—I have eome from the field — I
know what is happening. Our people who are in
charge of executing this garibi hatao
programme. Block Development Officers and
Panchayats, seldom realise the spirit in which
this programme has been taken up by the
Goverrtmen* and actually
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for their selfish ends and just to provide
employment to their own men and to do local
village politics. The amount sanctioned for the
purpose has been misused in bogus
unproductive projects. This programme is a
total failure. Very few persons get employment
in the true sense of the term under this
programme. So I will request the Minister to
make an enquiry about the execution of this
crash programme and decide on the course of
action so that in future some good programmes
are not spoiled by our people who are actually
executing things in the fields.

MR. DEPUTY CHAIRMAN : Dr.
Ramiah.

SHRI MAHAVIR TYAGI
have we to sit ? It is about six.

: How long

MR. DEPUTY CHAIRMAN : There are
three speakers more.

DR. K. RAMIAH (Nominated) : Sir, I am
no: a politician. All my' life I have been an
active worker in the proverbial sense, and
trying to make two blades of grass grow where
one grew before. I can only say things as 1 see
them and not take the black side of things.

Mr. Shinde has already referred to some of

[RATYASABHA]

the points which I wanted to deal with. But
still I do appreciate that some tangible results
have come out of ihe work of the Ministry
durin; the last two or three years.

There are some in the country even today
who say that our increased production is the
result of two or three of good agricultural
seasons. But the actual results which we are
enjoying at present have come out of the
programmes of research and development that
were planned and started about six or seven
years ago. The actual increase in food
production from 95 million tonnes to 108
million tonnes during the last three years and of
96 million tonnes from 83 million tonnes of
cereals alone is no mean achievement. The
evolution of the high yielding varieties was the
result of All-India crop coordinated breeding
schemes, in the initiation of wh:ch I had a
small share myself.
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That was done about 7 or 8 years ago. We
have so far evolved a large number of new
varieties and understood the agronomy
requirements and the technique of growing
them and we have also found out how the pests
and diseases which attack these plants can be
met. [ was really sorry when some Member said
that we are just doing what the Americans are
telling us I think though initially we did import
some material from outside; so far as rice is
concerned, there are present nearly 17 new
varieties released by the All India Coordination
Scheme. Only three out of this 16, are the ones
imported from the International Rice Reseach
Institute, and to say that we are just copying
what some-body shows us to do is an insult to
the Indian Scientific talent available in the
country. Of course the tremendous increase that
has occurred in the production of wheat which
has almost doubled in the course of 4 or 5 years
is not to be seen to the same spectacular extent
in the case of rice. The reasons are obvious.
Rice in India is mainly a monsoon crop where
as wheat is a rabi crop, grown in a co ol season
and comparatively free from insects and
diseases whereas in the monsoon season the
improved varieties of rice suffer badly most by
the incidence of diseases and pssts. In rice the
same variety grown in summer is comparatively
free from pests and gives a higher yield. We
now have some improved varieties which have
given 5 or 6 tonnes of paddy per hectare.

We all know about the Plan type, that has
been responsible for higher production. This
type was identified accidentally by a Chinese
breeder in Taiwan and it was imported to India
through the International Rice Research
Institute in the Philippines, It has been found as
a result of the work in the last 4 or 5 years that
so long as we use the imported material as the
parent in hybridization, we cannot get rid of
the susceptibility of the progeny to two im-
portant diseases, the bacterial leaf blight and
the Tungro virus. Fortunately expensive survey
made in India itself particularly in the North
East region which has never been surveyed
before, has given us some breeding material
which are as good as the imported material,
and I am sure the breeders in the All India
scheme will be able to release some new
varieties which in addition to the yield will
also carry the resistance to the diseases.
Another important thing so far
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as rice is concerned was that the new varieties
or'ginally bred in this country or introduced
were not acceptable to the consumer. The
grain was some what large and coarse. Now
out of the 16 new varieties, nearly 10 have
fine grain and very much acceptable to the
trade and also to the housewife. Incidentally
some effort is also being made, I find from the
report to improve the protein centent and the
cooking

quality in the new rice varieties.
In addition to'the evolution
of these varieties | find from the
Report considerable knowledge has been
accumulated as to what varieties should be
grown in particular regions, the particular
seasons they are suitable for, how much of the
fertiliser that should be used, and at what
stage, and so on. That all this new knowledge
has come out of the coordinated schemes, is
notewor-they.

6 P. M-

There is the criticism that the so called green
revolution has only benefited farmers of large
and medium size holdings and has not reached
the small farmes, I think the Ministry is fully
alive to it and hence the initiation of a large
number of new schemes, crash programmes
for marginal farmers and 1 labourers,
schemes for small farmers, dry | farming
schemes etc. Thess schemes started [ last year,
had not made much headway, but recently
they appear to have made good progress in
some States and could be extended to
more areas.

One thing that has to be remembered £is that
these programmes are expected not j[only to
benefit the small farmers but, also f to meet
the problem ofrural unemployment.

A lot of discussion has already taken
place about land reforms and I do not wish to
deal with it but I find there is one important
land reform to which attention has not been
paid. I am referring to consolidation of
holdings. It is only in some States like Punjab
and Maharashtra...

SHRI SHYAM LAI YADAV : Uttar.
Pradesh also.

DR. K. RAMIAH: ..and parts ofjj
Uttw Pradesh the problem has been tackled.
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So far as I know in the southern and eastern
States consolidation of agricultural holdings
has received no attention. Not only the holding
is small but often even this area is cut up into
several bits with the result that the efficiency of
cultivation is very much reduced.

(Time-bell rings).

Just one or two more points. I thinfe some
years ago there was this complaint that the
results of research are not reaching the farmers
quickly. The country knows that the community
development programme was started on a very
large scale throughout the country, but
experience has shown that so far as agriculture
is concerned, the results have not been as
tangible as were expected. Particularly when
research is getting intensified and new
technology is developing fast we need a more
trained worker who would be able to teach the
farmer what he should do under particular
conditions about the varieties of crops about the
application of fertilizer about the control of
diseases and pests etc. In fact it is being
considered that the village level worker is not
sufficiently equipped to do this job and he
should ultimately ..be replaced by a graduate.
But whether the country can affard this change
remains to be seen. Often the question of price
of agricultural produce comes up for discussion.
It is ture that a successfull farmer has to get
remunerative price for what he produces. There
has been the Agricultural Prices Commission
and r cently there was a suggestion that the
procurement price of wheat should be reduced.
Unfortunately, it did not meet with the approval
of the farmers. But there should be some price
incentive for the farmer to be able to grow new
crops or to go in for a large amount of inputs
and to increase his production. We should at the
same time see that the price agreed to does suit
the consumer. So, price guarantee is absolutely
necessary. Let me give an example. Three years
ago there was a complaint that the sugarcane
growers were not getting a proper price for the
cane, and Rs. 10/~ per quintal was
recommended. At that time sugar was selling at
about Rs. 2.10 per kilo, in the open market and
at about Rs. 1.50 per kilo, in the controlled
market. What has been happening now ? The
price of cane has heen reduced, to Rs. 8.50 per
quintal, while the controlled price of sugar is
Rs. 2/-and the open mnrket price is about Rs.
3.50
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[Dr. K. Ramiah]

Thus the farmer is getting less for his cane and
the consumer pays more for the sugar. It is
such anomalies that create some disbelief in
the actions and policies of the Government. I
do hope that these points will receive the
attention they deserve.

Thank you, Sir.

|t W AR qET . AWAT TU-
gamafa oft, et ST agH W &
fgafea & forg weza 4 &7 aEi 4
s saw f&ar saq :15 A T a9 g
awdr, a3 a1 & 5 seRa § 4fz g
¢ o gawr A7, Wi G o wwe #
afz gt &1, s &, faq 3l 9
qF gegia garw frar gaan g gy
&g A1 ATAT AT AIE WAL FI AT
w9E 10 fzamr qEar g

qg@I, A1 FearEa wiL = faEr
F UETFOT FT qAi § | AA IrEA
&, ST &, gaa § faw aw 9 difa
HIRA ALHIT 19 T A9 F904 g7 qz4
® # 99 @ ag & wawar g fx asn
T § A 4T & IR |, 240 A,
gifr agar w1 31 safey @ waa §
uF Hfaw ad® & w1 eqdT €7 F /O
T oifaat faaifea @it sifzn foas fw
A3 § 3fF @1 aF, Ia%1 dA%
qg g6 W A7 w1 I i 97 9% |
HFGET, 59 1T a1 @191, Sid & graed,
FTAT GG AN T AT W A X4 A
2 e sre framt v oo &1 wed &
formar <@ar ar e v 1 geqrza 3 H

qEqT FEFT qdiaAr grar fa Sl wvos@r- |

T HZAT, TH ALHF A TAHIT F AN
g1 wifgy | wraa s, € gl sfwag
@3, 1964 §o w Zfew slma & ®IX
1969 # it &t $faga da1 suq fawe-
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fear %t o} f5 77 &1 o avr w@F T
wEar |ifzd @i 97 # @iz F a1 0F
awda wer faaifea gar =fgy o zmay
A gawre A 515 eq g [faarg #
qaviar g & e s fz? faad fs
73 TOrRT # 6T gz 1 oaF AT wir
fad w71 sfeq weg adf &, faaar
famar mfgd saar a4 &, ar fFam 12
FT FTAIET FT F ATAT FIH A7 IFAT §
BIT THT e FT SAAFA AT AG q2AT |
dradt g & weed Wag g fw e wr
St geq § qz @i & 7 fadi ax aga
awEr g W@ ogwiT T fend § gl
30 fagsaz 1971 71 16.85 &7 wvar
diIfael 9T @%@ 91 91 99 gay wfas
gfawra sz Zar s av 80°63 sfqaq
gdrar & g Wre 12,46 ufvas aifaamg
# W1 FAE 917 IqL 9FA 6, [l I
i @ 104 gfaa &, T a5 fearat
FT 930 gAT & W1 A& ST F fo
FHIT F1E TAEFI FI9 A¢0 Fa0ET |
o famfes & ofaw aw sgagn &
FgAT TG ...

gfa gama ¥ g @t (e e
fag) : aga gt am &)

wiY TR " 3T ;- fgasge 1971
FI AT T FE@GIE

sito Wt Tz : wa% @7 4@ 39
gar |

oY sqry ST arEd - S0 e g
fema wdadrd T g

wie gy, wifad aa & o fa«fad
# Fgar [rzan g & A fmat #0 yedig-
FILO FAL FET ZHT, IATT F15 A31@ FA-
97 0§ A1A GIHT AT aF F g0 fam g
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AT HFAT | I a4 o FA A AfqATA |

gAT AT A19¥ IO q2ar F1 ArA o
F ACATFI FT OF geAT  qAGEANT J
qre fFar AR 39 55719 F1 97 #7779
wrw fre® oF ara & 39 93w F wEq
At &, o o, sa f5 w3m § w9+
HIHIT &, TEATEAT WEIZT 987 Wiz &, ¥z
# AR AL R, IAFY ALHTT AT P
FT AGTAFIOT TE Tt | F1E weor agf
f& <t faatt &1 wcdiasor 9 frar e,
TaEr A5 qfaa qrae a8 § 07 wm-
Mg 5=t ot 97 sAEm ¥ oW A w
wez 73 7 mifawee gas aifq s
R | W W A AR A FHI-
A q3T FL IF AET &1 A1 2, ARl
¥® FIAT , ar 413 a4 &) g a1 adl
Trar € f& oF uwdfar gawer and
Aqamr, gt G a1 71 Ay fraae
& faq ag 7w fzar | ao A W oaa
Wt ;A 7 g g o awad § fF
AT fael &1 T AFOT HIT A qAEH
gufdq fiar-garsl #3% I T AT
w & fag g1 AsHfas omd BEF
faq ag gwama qra Frar aar |

gadt At & FgAr Agar g oA &
srq wwiz & fawfas ¥ q=Edl #7,
fawrm G 1, fawior gar =@ @w
fawra @3 HIT TiF qard J AT 7 &L
# 3, foedi 2zn § 4 w1 g
wgt g1 g | 37 3 fa wfgawe
SHTA F1 q1F & g faar v g
gfF @ gmdl &1 qam wafim w7
faar smm, @t w@7FT @@ 97 v foig
w1 @ ¢ ! g wafag 9w §
fr garg € st & g2l X 5w
W2 W aIg ¥ 4T ¥ AET 0 99 Gwar
g wifax ¥ gam gt ar fasw =95
FY g7 AT @ E 7 AT warw A fom

[ 10 MAY 1972 ]

Ministry of Agriculture 274

IR T FIW FFEA fEar &, SwE fEEr

afeadq 41 sv gwa swrEEwar Gl g,
FIAT S Fw §l T E IAH AT g3

ST AT dar et |

aifad a7 fam o w7+ gé,
WIAT AFAT WA AT THH ATTA A &,
78 & T 9 geAdl gk o v oo
ey 7 g fzo, & awwar § sawn
g &1 wiga fatfea frar  ag fae-
Fa a7 2, wiaf@a g, agu g A1
fafwm @1, 2o, warq W safda 1 gfe
# way gy vaw fafas wd s Smdd
#1% aaifas s srad AE0 faar e
g wraTT 97 7 @ifar me @A 91 @
2 1 wrraa var f arvgemEr fa=r & gfw
ST &1 wAw 2 oA &1 3g faerd S
A azFe & gro fafsa g1 ar grgae
®7 ¥ g, 97 AAAT WO i # I3
2 afgw & quaar g, s fafew gfw &
o 1§ 3w & fFaw anan §, s
74 uF & & f& gwre & meAl & g
fafag gfw | #1§ gaa ad a8 dar
awrar graq &1 fafsg qfw st g, o
Hi§E A A, a1 gEA 2 wHS F fag
T "raAt & faarf adl faedt & Ak
AT FHG FAS  FEEFC AT AT g ar
sas1 Atfza fam s @ f faand adl
Y At § 1 aWA # 9@l AT I-HFE
2 g% wigs ITWed § fe fFadr waw
gt | 97 ¥ AT F—YEEIT 149 a%-
gz, aqaae 147 93z, aqeaer 118
qeez, saae 137 awdE, gifaagy
137 gz, <az 148 a@ee, gfagamr
153 o=, wawge 127 9@,
wfzoer 132 aviez, gaer 144 q3@we,
aqfzarer 130 qiee | fea fr & 200
sfirara Foe gt &1 qrdt & ar & # 2
37 AF 1 faorar gg waAr &
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[T TATH AT JTET |

el & fewd @, w Sl i
fAF W1 FEA & wiAgd 9T GHel
28 wiar @ st @ A i A
KERT GIAET 937 @0 w7 f5T gmu @
fearEnez F1 wfgard Tawr Faer w30,
AT @7 g 1 gafe § awwa g,
T FIL AL AAX @ F—ATE-HET
fgard & woa sr—9ad FomE adf
Qawdr @1 W adFr fosw swE #
ol w3t & s fear s, @m a
gac 2w ¥, f& o qfw 7 e @,
wifedr 7% 9w 31, ot fag™ §zag=
frutfer gt & susl smare a@ #7 9979
& guwar ow fafesa sefean, oF
fafewa o, feam &1 wrew &Y, ST
ot grag gt forad w7 dwEd
N sy iz | SO AEw 7 qwAAE &
fatfas & o1 @1 TET F AT SHET &I
T THIA FT BT AN F ST SH WAL
& gsar 21 fafws wof fRaifa #@
T ag s g o gwar & fF ww faw

[RAJYASABHA]

i &1 faard wdY &1 @, ww swAr

Ferar€ &t awcft @1 agawd Ad

&t wiw @ yfw § ag fafea @ ar
¥ wedt qfw # qfvma g1 s gafag
IR ATHIEC T q19FT azear =ifgo i
uw fafe=a v & wmi=ne wmar |ifgn, ¢
s, g¢ A, gL EG ¥ §Ag ¥ 0% |
€ @ | ag fawrk # gft 8 o
Wit § wHF AT fewAt a1 wgfaar

Y gUwar §, T8 w19 I agT
feaml 1 oz g6t | W gEd Ao |
fraffea s & fao w@r g 5 qﬁr%‘
afeada wrgma &1 faaieor, sai ardt
Yqafen, FeTra®ar, qar afiEed, Img |
q‘?q'r?ﬂqmﬁmﬁt% e 97 fEar
arr | = e i, ot fawifor @ sed
aifew wwa § fe gfe o dra
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fraifea & s 9 wimT g ag 0%
avs Iasr fafqa gar § $x gad aw
oI &1 1 gifeet § ot fagaar §, A
I AfFaT &, IgET AT HET FA
WAw g " s &1 adE quy &
gy el v 9 wAAm @ oW
419 & i frwaa qral G &

wffaw am & ag #gan awgar § %
™ aWaT § w51 fgrifEa %
# ar) far sidar | wreay, § g
g f& ag ma Ax yfes §or | oF @k
afama g faaft A faere awr 1 41
aifgariiz 1 gz wfesz wa 78 & %
sit afa®te oF quw Wiz 7 mE agg
frar ar felt safae & $1€ Frdangy
2 3u nfqwe £ @z # el ads&
T TIT ACFT AT | W THL Y a0
gl &1 a%dr # fv flt ol & A€ aqm
2 faar Y ag w197 & MIWM | W ARG
@ @t &t gwidt fagw gwi 3, mifeamie
AR FIE L, ¥ wa fAvds g Sy
@E 1§ MF AE 21 gw § I fpady o
F&1E Faa g faar WA FAT Ao
TqT | O SAFT F ANT @ 2 )

v wfaw am & g3 fA3za ®@r
wrgar ¢ i wft s9e 93 ¥ wEg S,
#1 yeu fagier §47 § avawa ¥ faw qu
gun ¢ wud wAw #@ifen & fag wmwe
aeq &1 75 afasa fear s 617 i@
T 9t F1 qex 1@ afww w1 80 ym
@ &1 TEw wawd 98 gar fs 10%
21 &0 AT HIY AT FV AAA FY AXE )
TER A T AT &4 a1 guw fag 75
g &1 | & awwar § a3 feaAi #,
|19 GG I |

afraw qra & ag sgm1 awgar § fs
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W % § @i aw ¥ g F ¥ |
q F1E THE AT A AR &S

fagar agal & 9e% W § w@d g I
o e & foger am fag =2 7

e ard «ft agt a% et sl fad |
@i s g AN FTa g F qF (
g fwrE g 1« wm w e dife @
$T AHT THEAT FA AT AT FL G 2
ahem aw ¥ wdig TEzer g9 A
g &1 TEE A @R & WA
wa fazd awr @ oW A & wE
@ § awd & ogr gm oA g
T W F AT K AFTA G FEAT E AT
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MR. DEPUTY CHAIRMAN :
Amjad Ali.

Sardar

SARDAR AMJAD ALI (West Bengal) :
Sir, I have forgone for my friend, Mr.
Choudhury. So, let the hon. Minister
reply.

THE MINISTER OF AGRICULTURE
(SHRI FAKHRUDDIN ALI AHMED) : Mr.
Deputy Chairman, Sir, I am indeed grateful to
the hon. Members who have made
observations and suggestions on the discussion
of the Annual Report of my Ministry. Sir, as
you know, agriculture is one of the largest
sectors of our economy and therefore any
change the socio-econo* mic structure of
agriculture is likely to have, an. effect on our
national life, Therefore, I share the concern of
the hon. Members in. discussing the subject
and in giving their: valuable suggestions. I am
also grateful to the hon. Members who have
tendered me advice for submitting my
resignation.

SHRI ANNASAHEB SHINDE :
solicited advice.

Un-

SHRI FAKHRUDDIN ALI AHMED : The
only thing that I can tell them is, it is the
privilege of the hon. Members to make any
observation and they can take advantage of that
privilege and I will be the last person to deny
them the pleasure they derive by making such
an observation. I am also grateful to my
colleague, Shri Shinde, for giving me the credit
of all the improvements which have been made
in this Ministry. The only thing I would like to
point out is that we should not do so. I do. not
want to take that credit. I want to make it clear
that if any improvement has been made in my
Ministry, it is due to the. effort put in by the
farmer, the work put in. by the scientist and the
co-ordination brought about by the main
Ministry with the I.C.A.R. It is the effect of all
this coordination and effort that some
imporove-ment has been made. It is not a
question of only one person taking credit while
depriving those who really deserve such a
credit.

Since.the time at my disposal is very short,
I wpuld briefly touch upon one or two
important matters which have been discussed
during the course of this discussion. So far as
the question of land reform is con cerned
unnecessarily a controversy was
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[Shri Fakhruddin Ali Ahmed] raised as a result
of which implementation of land reform is
being delayed. But on account of this
controversy, because it came to the forefront,
we consider it necessary that all the points
regarding which doubts exist should be
clarified so that we may be able to implement
land reforms as soon as possible. Therefore,
the land Reforms Committee, while
considering the question whether the land
irrigated through Government source should
be at par with the land irrigated through
private source thought that it would be better
that while taking the decision the Chief
Ministers and the States are involved so that
uniformity may be brought about and the
reform may be implemented accordingly. That
is why the decision has been postponed till the
next meeting of the Chief Ministers to be held
very soon. I think it will be held at the time of
the meeting of the National Development
Council towards the end of the month.

Sir, at that time also some doubts were
raised with regard to one or two matters,
namely wheiher it would be better and pro-
fitable to give the available surplus land to
those people who hold uneconomic holdings
or to the landless people. That is also a matter
which has to be discussed. About that a
decision has to be taken.

Another decision that has to be taken is
what should be retrospective effect of this
ceiling law. These two or three matters are to
be discussed in the Chief Ministers' meeting
and a decision will be taken there. I have no
doubt whatsoever that whatever decision will
be taken there, 't will be followed up by all the
States by bringing in legislation in their States
and by implementing the provision of that
legislation.

One hon'ble Member went to the extent
»of doubting the sincerity of our Prime
Minister so far as land reforms are concerned. I
would only like to emphasise that there is no
basis in that allegation. Our Prime Minister is
very serious about land reform and she has
taken all the action necessary for the purpose
of seeing to it that not only the laws are
enacted in every State but also laws, after they
have been enacted, are implemented properly
in all the States as early as possible. I would
like to make it very clear there isno such
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thing as delaying the land reforms or not being
sincere to what we are committed to. And we
may take a few days or a month to implement
them. We will implement them as early as
possible.

Another question which has been raised is
about sugar. 1 share the concern of the hon'ble
Members and I share their anxiety also on that
account. But I would like to point out that the
policy had to be adopted at least to provide
relief to the domestic consumer or to those
sections of people who were vulnerable.
Therefore, it was decided to provide sugar at a
lesser price to domestic consumers by reserving
60 per cent of the sugar for distribution through
the levy system, through fair-price shops. If it
had not been possible to make that
arrangement, then the vulnerable section of our
community, the domestic consumers, would not
have got that much of sugar at such a low price.
And only 40 per cent of the sugar was allowed
to be sold in the free market. It is true that
whatever losses the sugar factories suffered by
giving levy sugar at a low price, they tried to
make up by charging a higher price for the free
sale sugar. Sometimes they even charged much
more than they were justified. And for that rea-
son, the matter is engaging our attention and we
are considering what long range policy we can
adopt so that we can give, on the one hand, a
proper price to the sugarcane growers and on
the other, we can have a sugar policy which
will ensure a sufficient quantity of production
of sugar to meet consumption. I may point out
in this connection that while the production of
sugar has gone down during the past two years,
the consumption of sugar has gone up. In 1969-
70 our production was about 41 or 42 lakh
tonnes. In 1970-71 it was 37 lakh tonnes. We
had a fairly good stock on account of the
increased production. But this year we are not
expecting to get much more than 30 or 31 lakh
tonnes, while for our internal cousumption
alone, we require 39 to 40 lakh tonnes. There-
fore, this difficulty has arisen. I hope after the
matter has been discussed by us at all levels,
with the Planning Commission and with the
Finance Ministry, a long range policy will be
abopted which will take into consideration the
question of providing a fair price to the
sugarcane growers and at the same time, we can
have increased pro-
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:tion in future in order to meet internal luire
ments as well as the requirements of tort.

SHRI A.G. KULKARNI : When are u going
to take a decision ? For the one month, the
prices are going up. there is now a new
controversy, the nor-ern prices being
different from the south-e prices. Some
clarification should come him. Otherwise,
tomorrow again the ices will go up,

SHRI FAKHRUDDIN ALI AHMED :
there is no justification for making any
fference on the basis of the understanding
which has been arrived at with the factories,
there is anything, I shall certainly send it
them and see what action can be taken i that
behalf. As far as the decision is cncerned, it is
pending for discussion bet-een the Planning
Commission and others id we will be able to
reach a decision very »on. Not only the
Planning Commission, at the entire
Government will be involved i taking a long
range view so far as the agar policy is
concerned.

SHRI A. G. KULKARNTI : I asked bout the
northern mill owners asking for a Brtain price
and the southern mill owners sking for a
different price. You must ut an end to this
controversy. What is he wuse of this
controversy ?

SHRI FAKHRUDDIN ALI AHMED :
They should stand by the informal arrange-nent
arrived at until the Government takes i
decision and adopts a policy in that behalf. If
there is any difficulty, I shall book into that
matter.

Another point which has been raised is hat
while there has been increased produc-;ion in
agriculture the benefit of that has gone to the
richer section of the farmers.

SHRI SHYAM LAL YADAYV : Regarding
the nationalisation of sugar mills, what is the
policy now ?

SHRI FAKHRUDDIN ALI AHMED :
About the sugar mills also, I have made it very
dear that so far as the Government is
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concerned, we have referred the matter to the
Sugar Enquiry Committee and when the report
of that committee will be available, we shall
be able to take a decision on behalf of the
whole of India. We cannot take a decision
so faras Indiais concerned only on the basis
of one State asking for it. We have given the
freedom to Uttar Pradesh to enact a law if they
want to do it.  And I think they have taken
certain action in that behalf and they have sent a
proposal  to us which is under examination
and it will be sent back to them as early as
possible.  So far as the question of how to
remove the disparity between the rich and
the poor farmers is concerned, this is one
question which is of great importance to us.
That is a matter which cannot be solved in
one day. But I would like to point out that we
have taken certain actions in that behalf,
how we can remove this disparity between
the rich farmer and the poor farmer. We
have taken a large number of schemes like the
small  farmers scheme, the marginal
farmers scheme, the drought-affected areas
scheme, the dry-farming scheme, the crash
scheme for unemployment, etc.  Through all
these schemes the effortis being made in
order to remove the disparity and I can
assure the honourable Member that once
these schemes are fully implemented and are
enlarged in future, we shall be able to remove
the disparity between the rich farmer and the
small fanner to a great extent. And this will be
in addition to what action is being taken
under the land reforms measures. One
thing I would like to point out. This morning [
was very  sad to hear criticism about our
scientists. 1 wonld only beg of honourable
Members to consider that there may have
been some mistakes which might have been
committed by one person or the other.  But
for that reason to condemn the entire group of
scientists or the entire organisation, [ think,
will not be proper and will notbe advisable
because these scientists will lose heart and
they will not be able to put upsuch good
work through which it has been possible for us
to take their efforts to the farmers and
increase our production. In the interests of
the scientists I would ask honourable
Members to  bear in  mind that if there is
anything wrong, that gill be looked into, but
to blame either the Director or any other
person without knowing the facts, I think, is
neither fair nor just. 1 would only like to point
out that our scientists have
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[Shri Fakhruddin Ali Ahmed] been doing a
yeomen service so far as agricultural
production is concerned. They have not only
found out high yielding varieties in wheat,
they have not only found out new varieties of
seeds so far as rice is concerned, they have
not only found out new varieties so far as
cotton is concerned, but they are also engaged
in helping us in finding out high yielding
varieties of oil seeds for soyabeen, for
sunflower, etc. In all these efforts they are
engaged. And I am sure they are continuing
their efforts and it will be possible for us to
utilise the fruits of their research and further
increase'
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agricultural production in our country,
thank honourable Members for giving this
opportunity to make these few remark

MR. DEPUTY CHAIRMAN : Tl House
stands adjourned till 11 a. i tomorrow.

The House then adjourned |,
thirty-three minutes past six of the
clock till eleven of the clock of
Thursday, the 11th May, 1972.



